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MOTION FOR ADJOURNMENT-
CCJntd. 

GOVDNMENT'S FAILURE TO HANDLE THE 
PltOBLEMS OF POLICE AND CRP 

PERSONNEL-Contd, 

MR. SPEAER: Now' we will take 
up the Adjournment Motion. In this 
case I have fixed up the time that the 
mo\'er will have fifteen minutes in 
the beginning and ten minutes will 
be for his reply. Other memebers 
will have ten m'mutes each. 

Mr. Samar Mukherjee, will you 
kindly move the motion? 

SHRI SAMAR MUKHERJEE 
(Howrahl: I beg to move: 

"That the House do now ad-
journ". 

-n ~ ~t (ll'~): ~ ;;ft, 
itu ~ 'foT SI~ t I ~ 10 ~"i ;r 
.-m <naT ~) 'lTf~r ml ~ I~m 
1: mr ~ I ~ ~··H ~ ~ fit; ~7: 
;:-.r ~;r"f i f<;rl:r W'flT ~ iI~if 't>" ~ 
~r m~ ~ ~ ir t;f<'!1T ~ ~ f~'n 
.m .... 

MR. SPEAKER: That is not a point 
o order. That will be considered. 

~ ~ IfI'ITlT: ~ ~f.fa, ~ 'I'n 
~;rr~~ I ~~l~~ ... 

MR. SPEAKER: All will be con-
sidered according to the rules. That 
is ntlt a point of order. Certainly, 
everything wi! be done according 
to the rules. I must look into the file, 
The papers have not yet come. 

'" wPfmq If1'IR\ : ~ 'IN ~ ~: 
~T ~... • 

.... ~: ~1IiT~~~1 
It is not a point of order. Please, no, I 
am not allowing it. We have fixed 4 
O'Clock for Adjournment Motion. 

•• Not recorded. 

Nothing is to be recorded. 
(Interruptions) ... 

MR. SPEAKER: Mr. Samar Mu-
kherjee. 

(InteTTuption) 

MR. SPEAKER: Mr. Bagri, it will 
be done according to rules. Please 
do not record. 

(InteTTuptions) .. • 

MR SPEAKER: Mr. Samar Mu-
kherjee. 

(Interruptions) •• 

MR. SPEAKER: The same thing 
will be opplied to you. 

SHRI SAMAR MUKHEIUEE: A 
sel'iou!, situation has devel'..:>pcd due 
to the policies pursued by Janata 
Government. Throughout the country 
the difC'ontent among the people is 
growing to such a length that evsa 
the policemerr and the armed forces 
under Central Government have join-
ed the agitation. This is not an iso-
lated thing. This is the result of the 
deepcniI,.g crisis through which the 
country j", passing due to t:1e failure 
on the part of the Janata Government 
to guide the country correctly both in 
economic policies as well as in admi-
nistrative policies. Since the budget 
propo~tlls the agitations have grown 
up and the sudden outburst of the 
police nH'n had such a wide echo and 
responSe throughout the country that 
it surm'ised all This shows that the 
discon"tent was' accumulated. It got 
certain outburst fir:-;t in Panjab a'1c1 
then !;pl'ead to other areas. So, Gov-
ernment got panicky. because they 
were not prepared for the situation. 
Ultimately we saw that the discon-
tent also started spreading among the 
CRP and CISF and lately it has spread 
to the RPF. They havt' a programme 
of agitation and they have already 
announced that it will come in July. 
We request the Government to seri-
ously t'1ink over the basic causes 
which haVe generated this discontent. 
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But unfortunately I see that the 
Government is not at aU prepared to 
go deep into thi~ problem. 

What are the demands of the police-
men the CRP. the CISF and RPF? 
Their first demand is wage revision. 
Their economic condition should be 
improwd, because the COSt Of living 
is ri~ing very hig3 and in comparison 
to others their payscales are very 
low. YOu can imagine. when a CISF 
man who is guarding the Durgapur 
steel plant sees that a steel plant 
worker gets a minimum salary of 
Rs, 512 while he is earning only 
Rs. 300, is it not Datural for him to 
come up with this demand for revi-
sion of payscalc? Secondly, they 
wanted human treatment because we 
are ~till continuing the British tradi-
tion. Ordinary policemen were used 
as orde:-lies at the residences of 
higher officers. They resisted their 
being treated like slaves. Time has 
changed. The democratic conscious-
ness of the people is growing. Natu-
rally they want to live as human 
beings. So, one of their main drnnand 
is that they should get human treat-
ment. 

Thirdly t',(,\· want that there should 
be some' RV;'nue to expres5 their 
grievances. K 0 avenue '" ,I.e.; ('vcr 
a1Jowed to th('m t'0 expr€:~s their 
grievances. That is why thpy raised 
the demand that th~ association 
shOUld be given re(!ognition. Other 
workers and employees Cf Central 
and State Governments, even wor-
kers in Defence Production and rail-
waymen-all enjoy the democratic 
right to form their own union:; and 
place their demand~. This is totRlIy 
denied to the policemen. The agree-
ment is that poli(!emen cannot have 
that democratic right, The CRP men 
cannot haVe that democratic right 
In the name of discipline, all this is 
lteing done. That is why there has 
been a complete bursting forth of 
their discontent resulting in sudden 
and spontaneous struggles. 

'!be Punjab Government conceded 
certai.n demands of the policemen, 
'!bat inspired others also and they 

thought that ~vernmCilt will alm 
consider their demands sympatheft-
cally and accept them. Had the Gov-
ernment taken that attitude, this un-
fortunate situatiOn would not have 
developed. In the case of the police, 
the Home Minister took the initiative 
to hold a conference of Chief Mi~
isters on 6th June and some recogm-
tion was accorded to the al'sociations 
for the policemen. But in case of the 
CRP and CISF there was a c-atego!i-
cal denial, 

SHRI G K. GOPAL (Karer): On 
a point of' Order, Sir. The Home Min-
ister is not here, Wl' want to b~ing 

. that to your notice. 

SHRI SAMAR MUKHERJEE: It is''" 
an adjournment motion criticising 
the whole policy Of the Government. 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): A Calling Atten-
tion on the same issue IS going on 
in the other House and the Home 
Minister is held up there, Therefore, 
I am sitting here, 

MR. SPEAKER: He is hl'ld up in 
the RajYa Sabha on the ~ame issue. 

SHRI SAMAR MUKHERJEE: The 
situation is sO serious, you ean easily 
understand. When policemen go on 
strike, when CRP go on strike, when 
CISF go on strik(', it shows 1hat the 
crisis has reached a stage where either 
the Government will have to rule on 
the basis of Army and force or they 
will h'3ve to abdicate and they will 
haVe to go. I remind you that in 1973, 
there was PAC revolt in UP. In 1974 
there was an all India railwaymeD's 
strike. Prior to Emergency, these 
were the situations. When the armed 
forces who are the instruments to 
suppress the people to maintain dis-
cipline, go out of their normal dis-
cipline that means crisis has reached 
a stag~ where the Government has to 
giVe serious thought. Now, what has 
happened? The CISF were engaged 
to work against the steel workers 01' 
the workers of the other public IeC-
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tor undertakings. So, earlier the 
Unions opposed the installation of 
CISF. Now, it is the same workers 
who are supporting the demand of 
the CISF. Government has taken an 
attitude of total oppression by deploy-
ing Army to suppress their agitation. 
That is why, discontentment is not 
diminishing. It is growing. Though 
temporarily by deploying Army you 
can suppre~s them fOr the time being. 
discontentment created by this wi}! 
further spread a.nd one day, it will 
burst. Because of this di~contentment. 
the Government is now thinking of 
introducing MISA, Why does this qucs-
tion of MTSA come? Those wh·,) fought 
against the MISA. those who came 
into power by the support Of those 
people whom they are nOw going to 
suppress. are now thinking of intro-
clucing MISA and PD Act, So, by 
deploying Army with special powers 
if yOu want to maintain your hold 
OVl'r the whole ('ountry. you are liv-
ing in a fool's paradise. This is the 
same way through which Indira 
Gandhi travelled, You will havc to 
fcae thr same result which Indira 
had to face. That is why, we are 
warnin,!! you that you should change 
~'our attitud('. What is the behaviour 
of the GovcrnnlPnt towards their de-
mands? 

J am reading from the Home Min-
ister~s press conference, reported in 
tile Indian Express of 25th June He 
said: . ' 

"Four different batallions have 
heen disbanded, They have been 
thrown out of jobs. The second 
thing is the GovernmE'nt will deal 
with the situation firmly and would 
not allow indiscipline in the police 
force." 

So, the ntttiude is not to ~o deep into 
the problems and to find out o('mo-
qatic solutions The onlv solution in 
the present co~text is t~ accept the 
:jultness of their demands because it 
oomes out of' the verv e~nomic con-
ditions through which they are now 
paRing. 

In the meeting of the Consultative 
Committee for the Home Ministry, 
Shri Patel accepted the justness be-
hind their demand but, afterWards, 
he changed his attitude most probab-
ly taking the cue given by the Prime 
Minister. The same day the Prime 
Minister held a press conference. Ac-
cording to newspaper reports: 

"The Prime Minister took a strong 
posture towards the agitating C'RP 
and policemen and also railway em-
ployees who have threatened to go 
on. strike, if bonus was not conced-
ed to them. If railwaymen went on 
strike and tried to hold the nation 
to ransom, they would be firmly 
dealt with in the proper manner, he 
said. While reasonable grievances 
could be examined, nothing could 
bc done at pistol point, he added:' 

So, according to him, strike is a pistol 
point while brutal suppression is non-
"iolence! This is the same language 
which Shrirmati Indira Gandhi used 
in the 1974 railway strike. You are 
using the same lunguage. 

AN HON. MEMBER: He is wor-
ried only about the language. 

SHRJ SAMAR MUKHERJEE: In 
West Bengal the left-Government 
also deal with the problems and de-
mands of the policC', Long before the" 
have recognised their Non-Gazetted 
Karmachari Sangh, That is why when 
therE' was police unrest throughout 
th(. country all the four associations 
in that State publicly made stat('-
rnpnts that "in West Bengal we rc-
quire no agitation, because we havp. 
got the channel to represent our ac'-
mands and cases", Thi~ should be 
an example. But OUl' Prime Ministfor 
has said that the Punjab Government. 
by accepting the demand~, commit-
ted a mistake. In the same press con-
ference he has said: 

"We are not going to commit the 
same mistake." 

So, he is not going to commit the same 
mistake of conceding the demands of 
the policemen or the CISF; noW' he 
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is taking the correct stand of deploy-
ing the army to kill the agitating 
CRP and CISF people and virtually 
there is a war against them. 

What happened on the 14th June? 
Some 24 or 25 representatives Of CISF 
ilnd CRP were invitl'd l\:) Delhi for 
some talks. When they came here for 
talks and neJ!otiations, they were put 
in jail, What does it mean? The plea 
is that some of them had not come 
in unitorm and so they have violated 
the breach of discipline This is the 
sease of di..icipline whl~h the Home 
Minister and the Government are 
showing. 

Sec'Ondl.y. I have got the letter 
which the CRP people have written. 
I have forwarded that letter to Shd 
Patel same day:; before. They ha\'e 
written: 

"The representatives, selected by 
us, were sent to the Southern Zone 
Headquarters. There all the repre-
sentative,; of t.!1e Southernl Zonp 
met together and selected two per-
sons as Southern Zone representa-
tives. Similarly. 9 SG and Q HSG 
were selected from various zone!. 
They were all sent to New Delhi 
as per request of IG of CISF We 
had a meeting with the IG ~n th(' 
13th June. 1979 and submitted our 
charter of demands, which are: 
(1) revision of pay scales; (2) per-
manency; (3) 8 hours duty includ-
ing PI' parade; (4) 100 per cel'lt 
quarter facilities: (5) three year:; 
compulsory transfer scheme to r.e 
stopped; 

" .... (8) stoppage Of direct ap-
pointment; (9) formatiOn of our 
OWn association: (10) night allow-
ance, (11) 6 days' continuous duty 
and one day oft', (12) Government 
holidays etc. When the representa-
tives submitted our demands, the 
IG bad asked us to giVe the Char-
ter of Demands whiCh was pre-
pared by him and already approv-
ed by the Cabinet." 

So, the real memorandum to be 
submitted by the representatives was 
not allowed to be submitted. The 
IG there prepared another memoran-
dum with the consent of the Home 
Minister or not I do not know, but 
their letter says so, and asked the 
representatives to -accept that. When 
they refused, they were all arrested. 
This is hOW the Government is deal-
ing with the representatives of the 
CRP when they were invited to Delhi 
for talks on plea of want of uniform 
for 3-4 people and on the other hand 
forcing them to accept the memoran-
dum prepared by the IG. When they 
refused to do so, they were arrested, 
This is a clear breach of trust. People 
were sent to have negotiations ar.d 
thl'~' were arrested here. That is 
why the anger among all the CRP and 
CISF started growing. 

The present position is, a large 
number of CRP people have beoen 
oismissed from service. I have got 
>ome approximate figures which I 
('an giVe you. 

Thos(' who arC' dismissed 

Bokaro 

Dur,t'apur 
Ranchi 
Eastern Zone 
Southern Zone 
Northern and 

Western Zone 

Total: 

nearly 83. 
6 

5. 
" 5' 

'1 

IMl 
(approxima~ly) 

There may be some variations. A 
large number of people are still in 
jail. 

The persons in jail are: 
Hazaribagh 1157 

Bhagalpur M. 
Gaya 
Baksar 

211 
171 
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N",rlJ 800 people are still in jail 
and yestEll"day I saw the )report-
today I have not seen-that plane 
loads of Border Security Force baft 
been brought at Trivandrum to phy-
~ically throw out the CRP there, who 
are on agitation from their existing 
camps. I have' got the report from 
Bokaro also. Now, an attempt is being 
made to throw them out of their quar-
ters by force and it is also reported 
that in Bokaro where nearly 20 per-
sons of the CISF have been killed or 
murdered, some have been killed 
after the surrender. They are 6 or 7. 
The Blitz has published that report-
'1 persons. 

DR. SUBRAMANlAM SWAMY: 
_But do you believe in BLitz? 

SHRI SAMAR MUKHERJEE: You 
may' not believe. But there may be 
some facts sometimes which have 
been proved correct. 

Now, this type of repression is still 
going on and I request the Govern-
ment to change their present policy 
and to create an atmsphere where a 
settlement is possible, and the atmos-
phere of repression must completely 
be changed and those who have been 
arrested should be released. without 
delay. Those who have been diSlllU'!ls· 
ed and whose companies were dis-
bar*ied, should get back their jobs 
again and their unions must be given 
recognition and negotiations should 
be started fOr amicable settlement. If 
that is not done, I warn that the situ-
ation will further worsen and there is 
no doubt about it and if MISA and 
other methods are applied then there 
will be resistance not ~nlY by the 
CRP and others, but 'he entire de-
mocratic people of the country wlIl 
<oppose and resist thill. 

With theSe words I cenclude , . 
MR. SPEAKER: Ilotion moved: 

"That the House do now adjourn." 

SHaI SAUGATA ROY (Barrack-
pore): Sir, today We have 8Slembled 
here and this. House has taken up one 
1460 L.S.-13. 

of the most serious issues that are 
agitating the minc1s Of all sensible 
democratic people in the country ant 
today the country is faced v.ith a 
situation when the whole de:nocratic 
fabric when the whole democratic 
struct~re is in danger. of crumbl1ng 
down altogether with the revolt frona 
the police and the para-military 
forces. The present unrest in the police 
and CRP is one of the greatest ex-
amples of governmental ineptness, .t-
its inability to cope with difficult situa-
tions, its inability to handle any agi-
tation. It speaks of its total insensi-
tivity to a problem which has been de-
veloping over the last few months, and 
which has erupted in the terrible shape 
that it took in Bokaro, the steel city, 
on June 24th, or in Jharoda Kalan, 
Delhi. in late June. 

I may remind the House that in late 
1977 Government had appointed a Po-
lice Commission to look into the griev· 
ances of the policemen. The Commis-
sion submitted its first interim re-
port on February 7th. Though 6,000 
copies of it were printed, this report 
was not even looked at by the hon. 
Home Minister, His Majesty's Patel. 
This report gathered dust, and in May 
the police agitation broke loose. It 
started from the Punjab with the re-
volt of the police against an Akali 
legislator. The Punjab Government 
quickly put it down by increasini the 
salaries and allowances of the police-
men. Then it sparead to Gujarat, the 
home State of the Prime Minister and 
Shri H. M. Patel. where in Rajkot and 
Bhavanagar the State police went OR. 

revolt. It spread also to various other 
States of the country. 

On 6th June, the Home Minister 
eonvened a conference of the State 
ehief Ministers. One of the basic re-
eommendations of the Police Commis-
sion was that the policemen's associa· 
tions should be recognised. they should 
be given the right to have associa-
tions. It was only on 6th June, after 
all the revolt ta1d~ place in the 
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different States, that the Home Minis-
ter called the dUferent Chief Minis-
ters and lectured them how to keep 
the police COOl. While he .. aa lectur-
ing them on how to manage the police 
Iorce. he, his intelligence, the Home 
Ministry, did not know that the agi-
tation was simmering in his own 
ranks. You will be surprised to know 
that on June 18th he had called a 
meeting of the 8tatr Council of the 
CRP to discuss the problems of their 
lower ranks. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Mr. Chavan's residence waS 
visited by 400 policemen in Delhi. 

SHRI SAUGATA ROY: That we 
Will discuss. 

After three days, the CRP struck 
work in Trivandrum, and then again 
the trouble spread to Bhubaneshwar 
with demands for better pay and gel'" 
vice conditions. The CRP jawans in 
Bhuvaneshwar went on strike. The 
HomE' Minister did not know all this 
time that he should settle the prob-
lems of the CRP jawans quickly. 

While the Chief Ministers' confer-
ence took place on June 6th, even on 
June 18th the problem had not been 
resolved, and then happened the ghast-
ly incident of Bokaro, where one mUi-
tary force was used to put down an-
other para-military force brutally, an 
incident in which 24 CIF personnel 
were killed. There is hardly any 
parallel to this in the history of this 
country. 

In 1973 such a thing had happenetl 
in U.P. Mr. Kamlapati Tripathi hali 
W resign at that time, but here we 
have such an incident in Bokaro, anti 
the Home Minister does not resign. He 
aces not have even the courtesy to 
feel that it is his failure and that .." 
should at least put in his resignatioa 
to the Prime Minister. 

Within the Central Government I 
know there are many people who have 
expl'eSsed their reservations. Mr. Cha-
tflD ~p in a ~tter to the Prime 

Minister around June 26th had said 
that the situation was handled very 
wrongly, and a special Cabinet meetini 
was called to discuss the issue. and it 
came out in the r"dunt. E:x:press tkat 
in the same Cabinet meetine taere 
was a direct clash between Mr. Bahu· 
guna and Mr. Patel, where Mr. Bal\u-
guna had said that the police agitation 
was not handled properly. This is the 
way in which one of the most serious 
problems of the country has beeD 
tackled. 

While the policemen's agitation has 
been Simmering from the month of 
April, till June no decisons were reach-
ed, and the Cabinet attempted to take 
a decision on the just grievances of -
the CRP only on June 28th. SO, it is 
clearly seen that none of these prob-
lems of the CRP was unknown. In 
Delhi, in Jharoda Kalan, a CRP jawan 
had committed suicide because his 
leave to go for his marriage was can--
celled at the last moment, while he 
was made to do the work of washing 
the drapers of the children of the se-
nior Officers. All these problems were 
known. The National Police Commis-
sion's Report was there. But ttie Home-
Ministry decided not to act. It is quite 
clear that the Home Minister talks 
about indiscipline in the police ranks, 
he talks about disbandini the different 
units of CRP; two units of CRP at 
Trivandrum and one at BhubaneshWJlr 
have been disbanded. The CISF unlt 
at Bokaro Sleel City has been disbaad-
edt It is quite clear that when tllere 
is indiscipline within the Government 
itself, it is flowing from the top to tbe 
bottom, and thus weakening the dem0-
cratic fabric of the country. The ques-
tion We have to answer is, wbeUser 
the use of military to pu~ down an· 
other section 01' para-military men l!6n 
be justified in 8 democratic structqre· 
The question is whether the democra. 
tic structure can be maintained it tilt< 
military Is given a free hand to s~t 
down their brethren and tbere mwrt be-
IIOmebody to take responsiblUty for all 
these things. So, today. Dl3" ftrst .nd 
last point Is that the Rome MInt.tel' 
I!1':l1?~ ?WIl u~ responaibWty tor \M 
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I gta.tty incidents that took place in 
BQkaro Steel city, for the inept handl-
ing of the situation, tor the dela,. in 
implementing the recommendations of 
the National Police Commission, tor 
the delay in having a talk with CRP 
sta~ Council, for the dela,. in 
recognising the Policemen'lI &-
sociation. He must own up the 
respooaibiIlty for all this and re-
sign. Here is a Home Minister, Mr. 
H. M. Patel. oCcupying the post which 
was once occupied by a great man like 
Sardar Vallabhbhai Patel. Now there 
is another Patel who is handling the 
CIS" agitation with bullenets Of the 
military killing down 24 jawans of 
the ClsF and three jawans in Jharoda 
Kalan in Delhi. You know what had 
happened in Delhi. You were there. 
In Tuglak Road Police station, the 
army took over the duties of the CRP. 
It seemed that the country's demo-
cracy was coming to an end, and that 
the military was taking over. Is it the 
impression this Government wants to 
give to the people? I know that Mr. 
Samar Mukherjee was not sufficiently 
harsh. I can understand that. But 
then, even he has ':teen constrained to 
criticise the Government in some 
strong language. He did not go so far 
as to demand the Home Minister's re-
signation bec'ause the friendship is 
still there. (lnterrupeions) The agita-
tion by the policemen is understand-
able but the agitation by the hon. 
members of CPM is not. If they are 
espousing the cause of the policemen, 
thE'y should point out the finger at the 
guilty, at the Central Government for 
the Inept handling of the situation. 
What is needed at this time is a fresh 
consideration by the Government of all 
the recommendations made by the ~o
liC't' Commission. The Government 
has already announced, though belat-
edly, 011. June 28th, a series of conces!!-
sions to the police personnel, which 
will coat ahout Rs. 50 crores. But po-
licemen all over the country are living 
in inhuman conditions. Their barracks 
are simply un-inhabitable by human 
being'!. They have to live away from 
their family. From Bokaro Steel City. 
some people came to represent their 
pro':>1ems and they were arrested. Is 

it not a parallel to what 'Wu done 
when Mr. George Fernandes Wti ar-
rested, when be came to Delhi to nego-
tiate with Mr. L. N. Mishra before the 
Railway Strike? It is the same thing 
that this Government has done. At that 
time the mistake was committed and 
it has been repeated again. Today this 
problem needs to be looked into. I do 
not say that Mr. H. M. Patel has to go 
to the police barracks at Jharoda Ka-
lan like the West Bengal CWef MiniS-
ter does, goes to the Lal Bazar and 
earns the salute of Bam Front Sarkar, 
long liVe the Left Front Government. 
I do not think that poUticalisation to 
that extent is necessary. But all the 
same, I do say that the problems of 
the policemen should be dealt with 
sympathetically. That is why my de-
mand is, when the House has adjourn-
ed, why is it that the Home Minister 
has not resigned and why is it that he 
is not resigning. Why is it that the 
Prime Minister did not care to attend 
the meeting of Chief Ministers when it 
was called to discuss the police agita-
tion? The Prime Minister gives hIs 
views on t'verything. But the Prime 
Minister did not care, when the para-
military forces were grinding to a halt, 
to have a discussion even with the 
Chief MInisters on this issue. 

Hence this police revolt is born of 
two years of sheer neglect, of sheer 
incapacity on the part of the Janata 
Party and on the part of the top ranks 
in the G<Jvernment which hail perco-
lated down and also the support ex-
tended by the people today in the 
C.P.M. which has emboldened the Ja-
nata Party to treat this issue i. this 
manner. 

PROF. SAMAR GUHA (Contai): 
Mr. Speaker, Sir, such a delicate a~d 
sensitive issue that has been raised 10 
the House in the form as it iii today is 
not only bad but the form or an ad-
journment motion is worse and the 
worSe -still is that this adjournment 
motion has been moved by my hon. 
friend, comrade Samar Mukherjee. Al-
though I am not a Marxist, I have so~e 
respect for them in regard to their 
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un~1 of the ta.m. o't;ective-IF. ,.-

TM Iltuation in the country has 
been precipitated due to the agitation 
of the police, the CRP, the BSF and 
o~.ud also the confrootation it had 
between the Army and the CRP. What 
is the seriousness of the situation? I 
think, everyone of us cannot minimise 
or under-rate thE' gravity of it.. If we 
discuss today the issue of para-mili-
tary forces or the defence forces in a 
partisan way. if we discuss it in a waY 
to score a point over the Government, 
We must not forget that we are paving 
tbe way for something else. The fire 
may break out which will consume not 
only the Janata Party but it 'Will con-
sume aD of us. In the course of the 
discussion, Mr. Saugata Roy used 
words which shOUld not have been 
used, of taking taking over the demo-
cratic fate of our country by some 
other fon:e&-he mentioned it; I do not 
want to mention it-and even my bon. 
friend, Mr. Samar Mukherjee, in his 
anger used, the words that the Janata 
Party bas declared a war against the 
pollee, the CRP and otbers. If they 
really bad a patriotic motive, if they 
reaDy wanted to redress the grievan-
ces of tbe police, the CRP and otbers. 
they 'Would not have brought forward 
an adjournment motion. They would 
have asked the Prime Minister to hold 
a meeting of all the Opposition lead-
ers of various parties to discuss the 
issue. 

It is the iSsue of para-military for-
ces. It is not a party issue. It is a na-
tional Issue. It is not only the Ques-
tion of the security of our country but 
it III ablo the Question of the future of 
democracy in our country. It would 
haye been better if we bad dIscussed 
the issue with a patriotic motive on 
the ftoor of the House, not in the form 
of aD adjournment motion. 

". are talking a lot about meeting 
the grievances of the police. Are their 
hands e1ean? What happened in 1967 
in DeJb.l when many policemen were 
arre8led and dismissed? What hap-

pene<! in 1973 in U.P.? 26 PAC men 
and 30 Army people were killed. They 
are now critiCising our Government. I 
~ th.t iD future we will never re-
qUire to call the ArmY to quell any 
kind of disturbance by the police, the 
CRP and others. I ask the people who 
were talking about it: Did you not call 
the Army in U.P.? Did you not call 
the Army because tbe situation so 
arose, 'Jecause they were usin~ guns, 
they were not in a postion to surren-
der them, they refused to surrender 
the arms, as a result of which 26 PAC 
men were killed and 30 Army people 
lost their lives? It is a situation which 
is not happy for anybody: nobody 
would like such a confrontation ever 
to take place. 

Those people who are criticising-
Shri Saugata Jtoy Is a ne"W-comer and 
perhaps he does not know or remem-
ber what had happened-what clean 
conscience do they have to critidse our 
Government because the Army was 
called in? I am not justifying it, but 
they have no jUstification either. I ask 
my friend Shri Samar Mukherjee what 
happened in 1969. When 500 police. 
men went to the Assembly to present 
a Memorandum, they were beaten like 
dogs. Not only were they beaten like 
dogs, but hundreds were suspended 
and hundreds were dismissed under 
Art. 311. Why were these Policemen 
not given even the right to defend 
themselves? Why were they dismissed? 
Not only that. The Police organisatioEl 
was disbanded, when their own Parly 
had spon!;ored it and the Police Kar-
machari was ~iven recognition. 

They are talking a lot about it, but 
whnt is happening in West Bengal and 
what is happening in Tripura-tbe 
way they are using the Police there. 
the way they are suppressing the peo-
ple's movement there, killing hundreds 
of people there. About 4000 Police· 
men were used to push out the people 
there! 

What I was trying to impres. is tbat 
this issue should have been taken up 
in a different perspective, in a d11fer· 
ent way. Shri Samar Mukherjee is 
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!lccusing our Government, that our 
Government is completely apathetic 
about the real, genuine and legitimate 
grievant:es of the Policemen. I want 
to remind Shri Samar Mukherjee that 
after 77 years, mind you, for the first 
time it was the Janata Government 
which instituted ,the National Police 
Commission to go into all the grievan-
ces and all the issues. (Interruptions). 
Before that, there was no such kind of 
National Commission, either in the 
Congress regime or in the British days 
It is only the Janata Party which ins_ 
talled it. 

So, there is no point of defence. 
There were many legitimate grievan-
ces of the Police and legitimate griev-
ant'es of the CRP and, a':>out all the 
varil); B problems, a questionnaire was 
sent ' lut-covering all the problems~ 
and then they submitted an Interim 
Repor . The Finance Commission has 
also 1 lade a special allocation-an 
additil nal allocation- for looking into 
the pT oblems of the Police and the 
para-militia. 

You may accuse or you may say that 
there is a gap in acquiring intelligence 
or gathering facts ahout the grievances 
of the CRP, Policemen and others. You 
can say that the Janata Government 
should deal with this more patiently 
a.nd more tactfully. Yt',u can say that, 
hut you cannot say that the Janata 
Government is completely callous or 
apathetic towards the problems of 
either the Police or the CRP. (Inter-
ruptio:ns). 

At the Chief Ministers' meeting these 
problems were discussed and when it 
was 'discussed with the Government, it 
~aid it is prepared to accept an orga-
nisation for giving them an opportu-
nity to express their grievances. That 
was also agreed to. (Interruptions). 

I was coming to that. 

I only want to draw your attention 
and I want to give a warning to many 
friends and politicians. The CPI and 
the Congress (I) in many places insti-
gated the POlice agitation and that of 

the C)JP. In ev~ry place they worked 
as A,ent Provocateurs; they sponllOr-
ed it; they Supported it. This is a dan. 
gerous game they are playing. They 
are playing with fire. This witt con-
sume US all, as I was saying. I .y 
again, and I warn my friends at the 
CPI and give caution to my friends of 
the CPI that they have hand behind 
it, in Punjab and other plac:ee elID. It 
is a dangerous game, particu1adr III 
the critical situation which our coun-
try is passing througlL 

Again I would say that the Janata 
Party and the Janata Goyenunent 
have full sympathy with the genuine 
and legitimate grievances Qf the poliCe 
force, CRP and others. 

Of thOse who are talking about 
calling of the Army, 1 would ask this. 
Of course, I am not happy and nobody 
would be happy ab.)ut it. But what 
had happened in Bokaro? The,. were 
not prepared to surrender the armour,.. 
When Army went there to take over 
the armoury who opened fire first? 
And what could the Army do in SUCR 
circurnstanc8ll? The circumstances 
were not so serious when the Con-
gressmen in U.P. in 1973 used the 
Army aglainst the PAC. 1 agree, the 
Army should not be called, Anny 
should be the last to be called. But 
when unifonned para-militia rebel and 
refUSe to surrender the armoury, the 
dumped arms, IIfld even fire on the 
Army, when they throw. cbanenge 
ot revolt or mutiny in uniform, what 
will the Government do? 

MR. sPEAKER: Please 'try to 
conclude. 

PROF. SAMAR GUHA: In con-
clusion, I would appeal to the 
Government that, when the agitation 
subsides, when the striking poncemen 
see reason, they shOUld deal with all 
their problems sympathetically and 
with a concillatt'ry attitude, especially 
the cases of those persons who are not 
guilty of serious charges ot violation 
of the basic principles; I hope that 
Government will deal sympathetically 
with all their problems and issues. 
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SHRl C. M. STEPHEN (Idukki): 
Mr. SPeaker, Sir, I rise to support this 
Motion. It is rather an irony that thIS 
SessioD is to begin with an Adjourn-
ment Motion of this type. 

Prot. Samar Guha questioned the 
wisdom of discussing this matter here, 
also the fnunicl g of the Motion. and 
the propriety of coming up with this 
matter fOr a discussion here. But let 
us IIDt Alrget that the Adjournment 
Motions given notice of were reftec-
tive of the sentiments of the diffe-
.rent seetiOoTl.! of the House, SO much 
so when the leave was asked fur. 
n~body objected to the granting of the 
leave. That shows that, irrespective 
of party. there is a feeling that this is 
a subject whiCh must engage the 
attention 01 the Parliament. Thi3, I 
say. just in answer to the objectiQn 
raised by Prof. Samar Guha. 

Before I paSs on to the rest, I would 
answer to one or two things which 
he said--I am not going to anSWer all. 
He mentioned about the Police Com-
mission. He does not understand the 
scope of the POliCe Commission t~at 
was appointed. It covered a wlde 
field. The pUrpose with which Mr. 
Charan Singh appointed the Police 
Commission was restructuring ot the 
entire POliCe forces. This was not the 
ftrst time that a Police Commission 
was appointed. I was reminded of 
my friends here that there was 11 
Khosla Commission which W9S ap-
pointed ill 1967; reports were brought 
out and the rerommendations were 
implemented. It is not as if the previ-
ous Governments were unconcerned 
about it or thoughtles~ about the 
affairs in the police force. This u; .n 
I haVe got t.:J saY. 

Now, the metter we are discu.~ing 
is eeriamly a matter of very aenous 
national concern. I would rather 
approaCh it in two m/Hln~rs. .Lo.lk 8t 
~he immensity of the SItuatIon tJ.1at 
arose. '1'here were instances of PolIce 
.trikes and agitations but they were 
all illOlated instances. In some areas 
it oee"lIl'.1 and there it is oontained 
and n.,.,,-eF wall it allOWed to aprea~ 
and -tVr did it spread. But here IS 

for the first time a Police strike 
spreading throughout the country, 
sweeping across, from the Punjab te 
Kerala, deep down in the sOu\b 8IIld 
covering the entire layers of the Police 
administration and the Police foree.. 
The regular Police, the CRP, till, !a-
du~trial Security Force and the Rail-
'Mly security force-the whole laYers 
of the I\:)lice forces were affected. 
The result is that there is a real aeue 
of frustratioo and panic among the 
people. But, what exactly ia going 
to happen? There h; a sense of panic 
throughout. Let Us not forge' that 
there is panic. That is why this mat-
ter romes up here. I am concerned 
about it more because it is sYlDpto-
matic of the situation in the country. 
When the PoliCe goes on strike, when 
the Army resorts to particular courses, 
when the Navy rerorts to particular 
courses, when the Armed Forces go 
out of the ordinary way of their be-
haviour it is a warning that it is 
sympto~atic of somethillg which the 
n'lltion and the leadership W\Juld do 
better to take note of. Unless things 
are difficult Or suffocating within the 
forces unless the forces know that 
things' are difficult and su1l'oeating 
outside the forces, normally an armed 
force does not come out and certainly 
the armed forces will not come out ift 
the sweeping manner as it haa ha~
pened in our oountry today. ThIS 
sweeping nature of the agitatlOil I 
want to emphasize. It COUld not lave 
happened so. It has happened be-
cause outside the situation is fat tre. 
heartening. Prices are rising, mete-
trial production is slumping aDd ~e 
political authoritr in the coun~ III 
getting shattered and the admiDlllln-
tive eftlciency is being spU.aterea 
down. 

This is the situation everywhere aJld 
We find for the first time in 1f eft 
Bengal where the Communist PIlrty. 
is in power, refugees going oul of 
Jndioa, refugees feelillg insecure and 
going out of India to an adjoiDiag 
country. And there is nobod, W"h. 
pleads that eyel'7One-else ill bad and 
he alone is all right. This is not the 
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situation. This 1Qtal collapse all 
roupd ht.Is instinctiveJ,y induced' the 
Police forces to come out as it by 
instict. You cannot think of a Police 
fOrce Qrganized in a trade union man-
ner throughout the country and BII if 
by iIlstinct from camp to camp the 
message was taken and the Police 
force comes out. That Ur why I lIay 
that it is symptomatic: of romething 
rotten in the whole national situation 
and it is a warnmg which the leader-
ship would do better to take note of. 

Such a calamitous situation has 
arisen 'ilS a result of acts of ommission 
Or commission on the part of persons 
who are responsible to see that it does 
d10t take place. That is the biggest 
national disservice for which anybody 
,who is answerable has got to answer 
10 the country. 

Now, there are strikes taking place 
in the industri'al area 'Snd in every/ 
other area. It can be that there are 
genuine grievances which may not be 
much but they take pl«t!e. There may 
be grievances which may not be very 
reasooable and then strike takes place 
and under the pressure of the strike 
thOse grievances are redressed. There 
will be coases when grievances are 
imaginary, unreasonable and so un-
reasooable that in spite of having a 
strike Or agitlation, the grievances can 
not be redressed. Now these sets of 
things are there. Here is a strange 
situation in whiCh it is conceded that 
there are grievances-legitimate gri-
evances. Prime Minister concedes 
'l1at there were legitimate grievances. 
lherybodyconcedel! that there were 
legitimate grievances and the grievan-
!les had to be looked into. All t .. t 
~he Prime Minister says is that it CD 
be looked into but not at the goo-
point. Nobody says that the grievan-
Cell are not reasonable. Grievances 
are reasonable and the Police Com-
mission which Mr. Samar Guha re-
ferred tQ have come out with a report 
months back pointing out that there 
are grievances-thill and this and this 
have got to be do~e. And the Police 
forces came to know that these Bl'e 
the recommendatioDII. Months go by. 

Government does not act. Represen-
tatiODs are made. No redres&al is 
given. There is no symptom of the 
government starting to move. It is 
under thOSe circumstances as if by • 
reflexive automation they go 00 a 
strike as if the ammunition is lit by 
a match, sa to say. It happened iR. 
Punjab. The reaiOns 'I do not want 
to go into. ' 

Now, therefore, if there were legiti-
mate grievances and, if thOse grievan-
ces are considered by the Goyernm.ent 
as having been legitimate and, if they 
are accepted by the Police Commis-
sion as legitimate, then Government 
will haVe to answer as to why those 
grievances were not attened to and 
why for the redressal of these grievan-
ces, a situation like this was permited 
to take place? Once it starts, what 
did the Government dO? They did 
nothing tQ contain it. It has in a way 
started; Punjab has given you a 
warning, It is here. Did you contain 
it? What stepS did you take to con-
tain it? Did the Central Govemment 
intervene and assure the people, the 
poliCe forces, that they are moving ill 
tQ redress their grievances? Did they 
tell them that no agitation is neces-
sary? Here is a Government which 
has got ears to hear but they 'Would 
not hear; here is a Prime Minister 
with eyes to see but he does not see 
er will not hear at all. Nothing hap-
pens. Nothing affects him-his immu-
nity to the happenings in this country; 
kis imperYiousness to the irappenings 
in *bis COlllltry; his sensitivity to the 
Ilappeninga in this country. For a 
)lel'8OD in authority, particularly, to 
.he Prime Minister, it iM a biggest 
.urse in thia country. Whatever 
laappena he ia not affected.. It looks 
like that. As II result of that he has 
not been able to contain it. And 
\aDder his leadership, here is our Home 
liIinister who thinks that grievances 
are there. wng after a thing has 
heppened, he is an expert to see 
laings in retrospective effect in his 
eWD angle. He has no prospective 
approach to the problem that arises. 
That is wil7 in ~h this thing took 
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place. That is why in different areas 
this thing is iaking place. Bureau-
cratic approach is an approach 'fur our 
Home Minister of this country. We de 
Dot want that at all as otherwise our 
problems C9Ilnot be solved at all. I 
am Dot demanding the resignation of 
the Home Minister. Why should I ask 
for his resignation? The real respon-
sibility is on the totality of the admill-
i8tration. And the Prime Mioieter 
will have to answer for that. 

I want to know whether this erup-
tion could have been avoided. It 
should have been avoided by dealilll 
with the grievances. Secondly after 
th'lS eruption, whether it could have 
been contained. It should heve been 
contained. But, they did not move 
to contain it. The result is that it 
sets across the country. It could have 
been solved. It could haVe been 
shortened. But, they did not take any 
action at ell. They say that statutory 
notiCe of ten days is necessary for the 
Chief Ministers to assemble. I do not 
know whether in a situation like war 
they will saY the same thing; the 
Chief Ministers could not be called be-
caUSe they require such and such 
days' notiCe even when the coootry 
is burning. This is the way in which 
the whole thing was approached. This 
is what I am submitting. Now, as a 
result of that, very much late they 
wake up like Rip Van Winkle. People 
start operating. The Prime MiIlister 
contributes his own share to incite the 
police further by saying that grievan-
ces there were of course but I will 
not attend to those grievances, unless 
you withdraw.' This is the ultimate 
thing. Arld then they find fault with. 
This is the sitU9tion and this is what 
happened in Punjab. Finally. people 
are resisting and this is going on. .Aad 
large number at people have been 
dismissed and all that. I would plead 
that the responsibility for the 
begiDBing cit this struggle is with the 
Central Government. And it should 
not be cU!alt with as if the police men 
alone are at fault. Therefore, the 
problem will have to be solved; res-
ponaibUltlei are with every body. It 

baia cot to be solved. Let us not take 
• vindictiVe attitude against tke police 
force. who went on alitation. 1 
won't comment about their demands. 
Quite a lot about them has been com-
mented. Reasonable things must be 
considered. That is all I 1n)uld say. 
One sentence more. That is tllis 
When the police strike you call in the 
CRP; when the CRP strike you call 
in ~he Security Force; when the Se-
cunty Force strike you call in some-
body else and then you call in the 
military and when the military says 
I will not do it, whom are you going 
to call in. So, I raise my voice 
against this conduct of calling the 
military repeatedly and takic!g to the 
stage of making it to shoot at th~ 

other force. The situation will come-
when they will ask why should we 
IIhoot down our brethern tl) enable 
these Johnies to remain in p0i"ei', 

1'7 Ms, 

Sir, it is a break-down Of the civa 
administration; it is a break-down .f 
the administrative authority. It i:. 
the break-down of the polit.l(!31 au-
thority. It is the break-down of the 
Government of India which has 
brought about a situatioR in this 
country. So, it is not the reJigllation 
of a limb of the governmerlt that I 
am asking but it is the resignation of 
the Prime Minister that I am a.::king 
for he has to answer to the country 
fOr this national calamity and for tlris 
total irresponsibility in dealtDg with 
the situation and hav'lng brought 
about a calamities situation in the 
country which is spelling a disaster 
for the future. 

DR. SUBRAMANIAM SWAMY 
(Bombay North-East): Sir, I have 
just heard Stephan's swan 10111 .. 
Leader Of the OPposition. Mr. Ste-
phan's and this whole debatp. so far 
on adjourrunent motion has been a 
damp squib because there is nothing 
really to find fault with the govern-
ment. I am not saying that a ~.,. 
grave· event has not taken place. It 
has taken plaCe but thUs is aot unpre-
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cedented. It had happened in 1966-
6.7 in DelhI when Chatrapati was hold-
ing the lat'd here. It happened in 
1973 in Uttar Pradesh in' six-sevt:!n 
towns when not only Army was used 
ltut helicopters and missiles were 
used. The casualities were much 
higher than the casualties n(\W. To-
day it is twenty-four whereas at that 
t.ime the casualities in Uttar Pradesh 
alone were thirty-seven. (Interrup-
tions) 

What I am saying is that it h an 
even on which the fault i~ not being 
fOUnd in the situation instead of that 
what is being looked at is a pohtical 
,ain that one can get out of it. So, 
what is this adjournment motion all 
about? The government has acted. 
The Government has broug1lt the 
situation under control. 'I'here is 
in Kel'ala where Mr. Stephen was 
.-p for the mischief even there 
the matter has been sorted out 
~is morning. Therefore, what is it 
that they want to find fault with? 
They have brought the situation 
under control. You Say that they 'Iave 
acted too much. This seem<; to Ue the 
eriticism of Mr. Mukherjee, namely, 
ltFutality and authoritarianism. Of 
eourse we know what his gllvern-
ment is doing in West Bengal. What 
te talk of police even how innocent 
}teople of Mar'lchjhappi were handl-
..t. He has no right to talk of illept-
.ess. This is the key thing they have 
te concede. Sir, a ~ave situatiou did 
eome ab9ut and this grave situation 
was handled with the minimum of 
force and with firmness. Today we 
kave again restored normalcy. Now, 
can this Government be accused of 
Mving created the situation? As 
soon as the Janata GovernII".ent came 
to power and the Assembly elections 
were held, the first conference of the 
Chief Ministers was called here some-
~ime in August. The .hon. Prime 
Minister addressed the Chief Minis-
ters and SPOke about the necesl!ity of 
bringing about police reforms. So, as 
soon as the Janata Government came 
to power, we took the tlrst step in 
~is direction. In ;November 1977, 

the Police Commission was appoint·. 
ed. This National Police Commis-
sion came into being after 77 yelU's. 
(Interruptions) It is no use saying 
what is the uSe of Ule Police Commis-
siori, what it is going to do and so 
on. I have checked this un anci I 
know that when the questionnaire 
was sent to lIIembers ot Parliament, 
my friend Mr. Saugata Roy did not 
fill up the questionnaire and send it 
to the Commission. Now he is plead-
ing for the policeman! Why have they 
not filled up the questionnair~? Why 
did they not reply to it? Now they 
come here and talk about the police-
man and all that. 

One of the most important demanaa 
Of the policemen is housing. And 
regarding housing, what is it taat the 
Janata Government has done': At 
the moment certain additional steps 
are being taken. But I wish to point 
this out that at the stage' of the for-
mulation of the draft sixth five-year 
plan, the amount set apart fat' police-
men's housing was Rs. 105 crores, 
compared to the allotment in the fifth 
fhoe-year plan of RII. 23 crores. Here 
is a step which OUr Janata Govern-
ment has taken, which step ought to 
have been taken long, long ago, but 
that was not taken. We have taken 
this up now and the Home Minister 
is considering how to step up' this 
allotment through non-plan expendi-
ture. The Janata Government has set 
apart Rs, 90 crores in the non-plan 
resources for housing. So, this is an 
area where we have done alI these 
things. This is what ought to be dis-
cussed here. We can discuss how we 
can allot more money for it; we can 
discuss hOW we can solve tbe police-
man's problems. The policemen are 
not revolting against the J'anata Gov-
ernment The policemen are not re-
volting 'against high prices in this 
country. They only want tbat their 
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. basic demand!! should be met. That 
is what we ougM to be domg and 
that :ia what We are doing. Today 
the revolt is an outbreak of an acc~
mulated I deadweight ot delayed deCI-
sion. 'I1le Janata Government. has 
been there for more than two year!' 
and they are taking this step to re-
move thi! deadweight of delayed de-
Clf!10n. In fact, the last Polke Com-
miision which was set up 77 years 
ago chi not consider the position of 
the constables who form 92 per cent 
of the police force, but they consider-
ed only how to imprOVe the status 
of the sub-inspectors and so on. The 
Police Commission which we have 
appointed had gone into the working 
CODdilions of the constables. Today 
the constable will be listenin~ to the 
All India Radio and he will be inte-
rested to know how far Memhers of 
Parliament are interested in meeting 
bis demands He is not interested in 
the demand' for the resignation o. 
Mr. B. Y. Patel voiced by Mr. Ste-
phen or Mr. Samar Mukherjee's cri-
ticism of this Goyernment being an 
authoritarian Goyernment. He is not 
interested in all these thing~. He 
0Illy desires to \mow how far his de-
mands are met. This is what he wants 
aDd that is what we have got to tell 
liun. We have cGme to grips with 
the problem and we have taken vari-
ous steps. After all today the p01i r e 
eo~ble is a completely different 
person. The constable is sometimes 
even 8 graduate although the mini-
mum qualification is that of matricu-
lation. Many of them are graduates. 
In Delbl also, during last year, that is, 
during 1978, 5~ of them were.gradua~l!I. 
In Delhi one police constable u writing 
his Ph D Thesis. The constablo! sta3·! 
as a ~~able when there i. direct 
recruitment made to the pan of the 
sub-iIlBP€ctors and that is what he is 
agitating about. lie is demandin1 
promotions. The Home Minhter ;s 
looking into what steps h4ve to b':! 
taken in the matter. He hili recon-
stituted daft councili not only in 

• Pollee tne. bl1t in the BSlI', CRPF 

and ISF and So 00. He is having dis-
cussion with the staff councl~!: . 

SHRI JYOTIRMOY BOSU.' Why 
WaS Mr. Dharma Vira appointeci as 
the Chairman of the Police Commis-
sion-the old bandicoot? Why have 
You not put in somebody else" 

DR SUBRAMANIAM SWAMY: 
I can' agree on Mr. Dharmd Vira but 
he is not so important in nur Par-
liament here. It is important to re-
member one t"<1ing. A constabi~ tc.day 
is not only in charge of law and or-
der but he is alf;o charged with main-
ten~nce of public order. (lntt!1T'Up-
tiDns) The question is: what is the 
status yOU want to give to the con-
stable today? He is in Class-IV ser-
vice when his work is cl ~.lr]y of a 
high status. Unless you give him a 
high status, hOW do you expf?'Ct him 
to live up to the commjtments. In 
Japan, for example,. a poJk~ constable 
i" paid 48 P€r cent more than that of 
an average industrial worker. Today 
d poliCe constable is calleel tc quell 
an agitation by the trade union wor-
yers Ultimately he com~ to know 
what is happening to them. He sees 
that the trade union aftej' its agita-
tion gets its demands accepted. This 
is what they see. Now we have to re-
store in him the confidence. Parlia-
nlent has to make him feel that we 
haVe come to grips with the situation. 
We have understood his problems and 
WE' are going to allot money fOr this 
purpose. We are going to see that 
tll(: recommendations that are made 
are speedily 'Implemented. This is 
what the police constable would like 
to hear, I would therefore urge this 
Heuse that this adjournm'mt motion 
has no value at all. It is a damp 
squib. They haVe no argument. They 
pave come up with nothing, Today 
what they ought to do is to try to 
heal the wounds? The mover of the 
ir",r,.tion himself has taken thb in a 
very casual manner. The whole de-
bate has gone on in a casual manner. 

SHRI A BALA PA.JANOR (Pondi-
c;.,erry): Sir, he hu used the term 
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SHRI M. N. GOVINDAN NAIR 
I Trivandrum) : Mr. Deputy Speaker, 
Sir: The situation is very serio~. 
Ano I agree with some friends who 
£aid tha1r 'his should not be made a 
matter for political contr,JVersy bet-
ween the parties, because never in the 
hir.tory of this country-not only 
liftEr independence, Qut· even befon 
inaependence--had the entiN instrll-
n,ents which are meant to maintain 
la'A and order broken down, as it hal 
happened now. 

Many friends were tellil"g us that 
the police were draw'l into action 
·(·ven earlier. Might be. But here, 
the speciahty of this situation is that 
it is not only the police; the CRP, 

..clSF and the entire J:uIic:! ;force 
-throughout are involved. You may 
be sappressing it somewhere, and you 
:may be utilizing the Army. But the 
fact remains that ~ile entire police 
foo-ce is in distress. Now here who in-
stigated theSe things? Some hon .. 
Mt>lDbers here wanted to hit at 
'(PI ()() and CPl. I objedively went 
into the question and found that it 
·was the Police Commission that had 
im.tigated these things. Why do you 
[0rret that? 

Here some people were arguing 
w:- fther th~ armed forces should have 
·the ril!ht to haVe an aS~uciation with 
the police. If you see their report 
you will ftnd that the right for asso-
c-iat,ion hal! been recommended very 
~trongly by the police COmml!:Slon. 
ThRt i!; one Of their mdin demands. 
TI'en they have again rc('ommended 
that they should be treated like skill-
ed workers. Now they are treated 
I'lke \lMki11ed workers on par 
with elass IV employees. The 
Commis9lon wanted that their 
status and salary should be raised 
to ~. level of skilled workers. 
ThE' !lMond demand was regardin, 
their in~rtm increment of Rs 100 or 
Rs. DO irrespective of th~ promotion 
r/,(.n(eiI. The Commission has agrl'E!d 
·that many Constables will have to 
retire as CollBtables after putting in 
:so milny years of. service. Thr.t is an-

ethel' demand which tile polite hu 
put forward. 

'{ he para-military force, are getting 
.me subsidy for their food. The Po-
ltee Commission has recommended that 
1IIp 8&me facility should be utended 
to them also. Then there w.. . de-
a.al,d fOr 8 hours work and weckly 
lIoi;days. Everybody knows and 
e8J:ecially the politicians "hould know 
thllt the policemen have to over 
",(.yk· they have to work for 24 hours. 
It il!' not only the numbe!' of is~ues 
en whiCh their attention drawn h~s 
lIOwn but the Police Commission has 
repor~ that 8 hours work and week-
;y holidays should be enforced irres-
pective of the fact whether a parti-
cular Constable is working in CRP or 
CISF or any other place. Is it 
wrong on their part? Who are the 
n:cmbers of the committee? You 
shoull:'! remember that it w s head.ed 
b-" Shri Dharm Vira wilo was a senior 
Cabinet Secretary. (Interruptions) 
Mny be a bureaucrat. Now the 
bUJ"£!aucrats sitting oVer hcre ('annot 
object to that. 

The police officers wno haVe made 
theSe recommeridations are not the 
reople who have no expe .ience either 
in administration or in the working of 
the police; they are the people who 
La\'e experience either in administra-
ticn 01' in police affairs. They have 
made it known that these are the 
re(;cmmendations that they have 
made. When police men in Punjab 
started an agitation, the right thing 
the Punjab Government had done 
, . .'~, tv settle the issue. Oth<!r Govern-
ments had to follow suit. Now I ask. 
the Central government and the 
Union Home Minister on~ questior:. 
~'hen the question of honus for rail-
waymen was discussed, they always 
~ay: what will be the repercussion in 
other departments?' What an!!wer to 
lh'e to the P&T Department people 
if bonus is given to the railwaymen? 
Government could vi:ma1i!e that if 
certain facilities are given to certaia 
sections it will have its rcactioJ1 in 
other s~tions. Cannot they IInder-
stand that if the pOlicemen are giyen 
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[Shri 11. N. Govindan Nair] 
certain facilities the CRP and the 
CIS" will also demand them? Should 
they not attend to it? They did not do 
P'&t. 

So, if anybody has given instiga-
tion for the police to act, it was the 
police commission report and ihe re-
commendations that wel'e made. Not 
one policeman has gon~ beyond the 
recommendations of the police com-
missiOn on this issue. 

Secondly, there was an agent pro-
vocateur as far as the CISF was con-
cerned, that is, the I.G. of ClSF. Just 
as Samar got a letter and read it I 
got a letter from Tamilna,lu and I 
SE:nt it on to him. They wer\! asked 
to select representativ~s and send 
them to Delhi with their charter of 
demands. When th~ came here, they 
wt=re asked to sign on the dotted lines. 
They refused. Then the', were ar-
rested. What more provIsion one 
needs? What was the demand of 
CISF in Bokaro? I personally went 
there and tried to study what had 
happened What was their first de-
mand? I got this from the officers not 
the workers: I called the officers and 
asked them: what are their dp.mands? 
Release Our leaders who have gone to 
Delhi. You call them, ask them to 
sign On the dotted line, and ~·ou jail 
them when they refused. Who i!: to 
be disbanded? Is it the constablt~3 who 
went on strike or is it the officers? 
The Minister had neithe:- the guts to 
~ firm with them, nor had he the 
breiM ~ take action against tho3c 
ofilC'ers who had creaLed tne sauation 
.... (Interruptions) 

MR. DEPUTY-SPEAKER. Please 
conclude. 

SHRI II. N. GOVINDAN NAIR: I 
am winding UP. When they went oa 
agitation. the biggest mistake yo. 
com'mitted was not to utilis~ civil 
authority to disarm the police. Tell 
m(; of one instance in the whole coun-
by or any policeman wh" wa~ on 
strike taking to violence, though they 
di100beyed and protested. Is there any 
charge that any ot their pers.>nnel or 
oftlcers were attacked by them? It 
was the biggest blunder they commit-

/ 

tE:d, that instead of u'tilisiA& civil 
authority they rushed tor the Army 
in panic. When did they attack' At 
dead ot night, 2 O'clock; ther eater-
ed the premises and Ilt 3.3t Iftarted 
firing at the gate. Look at tho! ftlures. 
How is it that the Home ~ards 
v'hich were never engJlged in Chis 
were surrounded. Read tha newspaper 
n.ports on thOSe pages. They march-
('c upto the armoury, the site of the 
armoury. A number of them sur-
rendered. But one fello,¥, fired a 
shot and the Major died. Thero!! was 
mR('hine gunning and indiscriminate 
firing. Who are the people who died? 
Most Of them were those who sur-
rendered. And then they tried to re-
volt. Then came the reco11 guno; on 
jeep. Since they are also the Militarr 
men. they knew what it means~ 
they s!1owed white flag. 

If there is a revolt in 8 l.1.htary 
camp, it is not only the eonstables 
that are punished. The first m'L"1 to be 
8C'tion taken against are the officers 
who do not understand the mood of 
the constabulary; the officers who could 
nol maintain the leadershio. 'rhl:Y 
are the first people who ",10111d be 
sacked. Have you done anything like 
that? You have not done it. 

When you call Milihry, wha~ i" in 
th!! mind of the people? YOll are in 
nE'ed of the police to maintain law 
and order. When that bets paralysf'd. 
your alternative is to ieek the aid or 
thf' military. If military is 1J!led to 
suppress internal disorders the. what 
will be the rclations1-:lip b~tw.~. thl" 
military and the public. The pllb~ic 
will look them as oppresore aad not 
as protectors. It is very bad .. II Y(>ry 
dangerous trend which 'Ihould not be 
encouraged. I did l10t lee tlte HOOlle 
Mmister here when 'we stl.rt" the 
dl!"c:ussion. I saw the PrIme .Mintster 
s;tting here. I thought- tllat Shri 
H. M. Patel l-.·ad the sense ot honour-
to lIubmit his resignation. 

SOME HON. MEMBERS: Never. 

SHRI VAYALAR RAVI (Chlreyin-
kil): None of them will resig •. 

SHRI M. N. GOVINDAN NAIR: I 
am disappointed that he Is I!till here. 
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We 'request him tQ surrender the post 
which he is holding. , 

Mr Patel the mere fact that your 
entir~ machinery, the instrument 
which you had used had been para-
lysed and is revolting against you; 
in the honour of the post yOH arC' 
holding, you will kindly resign. 

SHRI ASOKE KRISHNA DUTT 
(Dum Dum): Mr. Deputy Speaku, 
this morning when OUr hon. !riend3 
Gpposite moved this adjournment 
motion, We On this side did not oppose 
that because it is our intention that 
a healthy and purposeful discussion is 
Dlade on this very important iSSUE:. I 
do not for a moment want to under-
play the gravity of the situatioll. But 
at the same time I emphatically re-
fute the demand made by the cppo-
sition that the Home Minister sbc.oUld 
resign. I feel that this very grave 
and serious situation has been very 
4Iluickly, very ably tackled with the 
minimum of bloodshed and to-day the 
9ituation has been made normal with 
the utmost speed. The Ja:L1ata Party 
Gcvernment can be proud of the fact 
that after 75 years they were able to 
appoint a National Police Commission 
(the last one was in 1902). The Police 
Commission has submitted the Report 
ably and quickly. I would at the out-
set urge the Government to try to 
implement the more important and 
r~asonab!e recommendations of the 
report as quickly as possible. The 
condition Of' the poliCe forCe has come 
ill for a lot of criticism becaUSe it 
is a legacy of the British imperialis-
tic days when officers were mostly 
foreigners and the lower rungs of the 
police were natives and they were 
treated with the utmost cootempt. So, 
fIilis should haVe come much earlier. 
Thir. shOUld have come within a few 
yEars Of independence. But anyhow, 
We are happy and 

Janata Government 
Police COmmission 
an effective report. 

proud that the 
appointed this 

which has made 

As I aid, I do not want to minimise-
the gravity of tie situation. Arm)' 
finding the necessity of firing on 
security force is not at all a desirable 
!'lituation. But at the same time, the 
way some members opposIte have' 
11 ied to over-emphasise this should be 
met. What is the magnitude of the 
so called revolt? Out of 58 battalions 
of the CRP, only 2 battalions were 
affected and a few companies in 2 
other battalions were affected. The 
other M battallOlJl eut of the total t)f 
56 were completely untouched by thIS 
revolt. It we see the CISF, out of 97 
Central Government undertakings 
being guarded by the CISF, there were 
disturbances only in two places. In 
one Place, of course, it was Very sed-
Ou::; and grave. 

saRI VAYALAR RAVI: What 
about the arrest of CRP men? 

SHRI. ASOKE KRISHNA DUTT: I 
am coming to that. My friend, Shri 
Vayalar Ravi, is concerned about the 
arrest ot some CRP men. So was 
the hon. leader of the CPM Shri 
Samar Mukherjee. It we hav~ a dis-
ciplined, organised and trained force, 
which is a para-military forCe guard-. 
ing the security ot the country, they 
should always ·be in uniform, wnen-
ever they meet formally. Why is this 
clamour that they have been prose_ 
cuted because they were not wearing 
uniform. Why is this sympathy being 
.Ilhown? I can only come to the con-
clusion that if they came out without 
uniform, those friends of mine whO 
are interested in inftltratingiRto that 
organisation would have put fa their 
men when they came out 1rithout 
uniform. It was very appropriate for 
the authorities to take steJ)8 .gaiJl8t 
them because ot junior jawana end 
junior officers came to meet their 
seniors in formal meeting. without 
uniform, that was not only iUU1tiJig 
the officers concerned, but it wu in_ 
sulting the service itself. Therefore, 
very appropriate .teps have been tak-
ed by arresting them. 
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MUD hu beea eaid about the· mili-

-tY beini used. When a paramili-
tary force iete discontented, it is the 
duty of every Government to take 
s~ which m.inimi5e their capacity 
to do mischief. The outgoing Leader 
of the Opposition. in his rather tame 
valedictory address, also mentioned 
that the army should haVe been called 
in quickly. What did the army do? 
The army was never used to replace 
the police or p8J'~li~flry force. The 
army was· spe8"lficJa11y . brought with 
the puipose of disarming the . discon. 
tended paramilitary force. The army 
normally protects the security of the 
country against foreign aggression. 
But if any paramilitary or organised 
for(:e in the country gets discontented, 
it is the duty of the army to obey the 
orders of the Government to disarm 
it. The really seriOUS incident occur-
red at Bokaro. I find that every hon. 
member in the opposition has over-
looked the faet .s to how things went 
in Bokaro. When the army went 
there, the company commander him-
self got up and mouted at the CISF 
calling upon them to desist from using 
force and to surrender their arms. 
But they took positions at strategic 
places from the top vulnerable posi_ 
tion as though a foreign invader was 
invading. The Company Commander 
while he was talking, was shot then 
and there and killed immediately and 
two of hi!J lieutenants who ·were 
standmg by his side were &11';0 killed. 
The Com.pany Commander gets killed. 
Hi. two assistants get killed. What is 
it that my hon. friends are suggesting 
from the other side! 23 people have 
been Jdlled. I am very Sorry for 
that. ~at indisciplined and violent 
people ought to be dealt with firmly. 
Otherwiae. the organisation cannot 
last aad the Government cannot func· 
tion. 1J e must remember that had 
the A.:rrn,y not taken the firm and ruth-
leas action in Bokaro, this sort of 
situation would have spread all over 
the country. Thi!J firm and ruthless 
action iD Bokaro created an impact 

throughout the country. BecaUSe of 
that action, except ill two deaths ia 
the headquarters, there was nO other 
death anywhere. 

The hon. Leader of the Opposition-
do not know whether he is still 

the Leader of the Opposition or not-
in his tame speech mentioned that 
his Government had appointed the 
Khosla Commission. He should have 
answered more firmly as to what did 
the Khosla Commission do. We never 
saw the report of the Khosla Com-
mISSion. Its report was .never pub-
lished. And they know how much of 
that was implemented. During the 
Emergency, the Police were comple-
tely subdued. 

The Marxist Communist are very 
much concerned about the Police. 
They used the police force to oppress 
the helpless Harijans in Marichhappi. 
The Communist Marxist often bOast 
over here that in West Bengal there 
is not a single case of oppression· 
against Harijans. If all the Harijans 
oppressed throughout the country are 
added together it will be found that 
more Harijans were oppressed iD. 
Marichhappi alone. 

The Marxist Communists and the 
CPlalong with them are very much 
concerned about the police force. I 
would urge upon the Government, 
particularly the Prime Minister and 
the Home Minister to take very se-
rious nole of this icH:1 that 
the;;e partics are trying t . .) in-
filtrate into the poliCe organisoation. 
They do not believe in demo-
cracy. Sir, any person who believes 
i.n democracy knows that the Army 
the Police and para-military force 
should remain completely aloof from 
politics. But this is not the theory of 
the Marxist Communist. This is not 
the theory of the CPl. They do not 
believe in democracy. Their leader. 
starfing from Namboodripad down-
wards are on record saying that they 
are infiltrating into the representative 
institutiOns with the intention of .ub-
verting them. 
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MR. DEPUTY -SPEAKER: You 
have taken much more time. Please 
conclude now. 

SHRI ASOKE ~ISHNA DUTT: 
what I am saying is that they have 
always been desirous of subverting 
democracy. That is' the reason why 
they know it from the result of the 
last election, except for one big State 
and one small State, they have now 
almost a clean slate throughout the 
country. So, they are trying to in-
-filtrate into the police force and this 
must be checked, must be challenged. 

m ;av~ (~ ) . 'I1'r.r-ftli:ro-
tim ~,lIi!';;if ~v;r ~ ~!h' ~ ~ 
mm'lit~~~Y ~ ~T~, PI' 
~ iIilf JI1Ii ~ ~ fit; lI"il' ~ gT lfWCfcrrr ~'!1if 
~ I 4" tIt ~~ ~ i ~ ifoToI'T 'iI1ifflT 
~ fit; PI" ~ '1(", ;;if ;f~ qf'~fttrft:f~, <l~ q~ 
~ mr If:r !Tifi mv:r i G lfi< fir.m";r.r.rr ~ I 
-ri~ <f;~.wriiR~ I, .. (~9A) ... 
~. ~ if.il'IT ;mm lIlT f;r. ~f, ;f.C!<'r lITTf.?f e~T 
;r.T l!'TlI'<'rT 'fill ~ I WTT!IF. ;f,0I' f~;;fi Vir 
orru:l1T, ffi' m ...... ;r,T !IF. <1'90 r'~ .,. If ETf7'IT 
~~~r~1 

~l r.", <I'm lIf, J;fl, <r.r,;;T 'qTr,,'IT ~ f'f." 
lI'f, ~ ;r.r qrq 'f~T ~ I !IF. oT :w m;;r 'f."T 

'q'lq' ~, fim' 'lit m 'I1'T'Ir' ~ ~'I ~ l{I'l 'f:r 
ir:lT<f. fir. ~~ ~ I ~l;, ~- ;, 3 ii T)';r. 'IlTlfCIT f<:'lI"T 
1fT I 'iro~"ur ~ ~ ~ ~T, ~ ~ 
'If 'q'f lfi< mlI"T f, I 01'<1' ll' ~VT ~ <m lOT, <'IT 
.,5i ~ '1<: qft;rn <f; .wr m ~a m '3'U' 1fIl"lI" i' 
'Jf.;r;r ~ ~ m '3'U ~ 'fiT ~ ;r 
i"'1Ii\i!qi! i!' fiSM,<tlifQI., t\ifi!', ~ik ~ 
l~, 1~:!1 ~ lfi< iro ~ 'f."7: fi:'lI"T I 
1f, ;ij1fT f;r. 1fT~ <:Tor ~ >;tT ."..,-ff f, 
10 1ff.R~1fif'i<:'1f~flmrr~w~~ 

!!if; ~~ f' fiJi ~t 3,.t.: ~ f;rn ~ 
'1<: t I ii;:'T ~ ;;IT ~ lffiT ~ fir. ifii\' IfilTI' 
<IT l1frt'T ~l: '1(" ~ 'I'il' ~ iq~ ~ m 
~~T~~~.m-~ I C!if II ~ 
Ii; iT1G' ~ ~ I ~ I 973 ~ 'm f,m 
<1m: S1~ ~ I ~ mq 'lit ~ :qrgm t '-fit; 
Jrt ~l >,ff ~ fWmT 'lit rn;f <f; fWr 
~ ~ !fhr ~r ~ ~ '1(" ~ 
~i-f<:ru:1 ~~~'1<:~fir.lI"Tm 
'1ft ~ fumy if 1fTtfVT fifilI"T ffi' ~ 
'To '11fo ~o 1l ~ ifi\ iR ifi~ Rtrr I 
~~ ifiTi 'fiT ~ or ~. aT ~ 'f ~zm I 
5 ~'r.l ~ ~ ~ f.tq I ~~4' mr 

• .m ~ ~ J. ~ ~ ~ ~<'IWIf; f<;w to- • __ ~ _ _. ' 

~" TlRT ~ ~ -..r If; ~11" 1l 'Ilm R=m' t: 
~ Ii ~ ~ ~ fit; ~ ~ ml -q: .nt 
~IJT m1ft 'ft\' t mit ~ It!t 1fTrrT If; Sift{ 
~or&11 

~iITi'f~m~~~fir. ~ -..r 
;r.r mlI" lIlT, <l"T 4'~ ~T ~ \lf11'O'J ~ lIlT fir. 
~ ~ ifh 2 9 ~~- ~ ~ "IiI' fir. ttifi 
mtm <f; 'EI"~ 'lit 'EI"T1f <f; f;;ru; ~T ~ 
65 ~ ~ IPit I ~ mmr U''ilT -q: IfiW 
~T f;r. 'IlT<:'1fT '"" ~ ffi' ml1rr ifiT ~ tT 
~T~, ~if.T'EI"m<f;f<;ro,~~~~ I 
~ ~ 'if l' ~~ ~~'=Tfit; ~1IlT 
mr ~ 1f,~T it ~ ~, ~ <f; m ;r.r <:'T01T 
<rg<l" ~ @') ~~, ~ ~ <f; I'ffi ~Tt{ 
...-rti; iq~ ~:fmftmT '" ~ -q: or mlI"T \iI'1'tt I 
~'1<:tf~~mr ~ -~ ~ ~ 65 m-
~ ~T lfi< 7 5 "q"ij- ~ ifl'T I]<ifi11: ~ if;<: f<:'lI"r I 
~mT~;;IT."..,-ff~fit;iflI"TiflI"T 
~ ~'f '1(" ~'!. ~' I ~ 'lit h1lff 1i ~ fi:'lI"T ~ 
~~ ar III ~ ~ t. fir. ~ tJ,~ 
'fiT iifi" t.rr ~ I ~ IT'tI 'liT ~ ~ 
~ flf. ~ fimn.,. 2 6 ~T 'lit 0lTIl 
~m m i10 ~~ lIlT "IiI' ~ ~ ~ 
~T W 'EfT, ffi' ~ 'I1'T '3'U ~ 'Ilm <'f~ ~T 1fT I 
ij';r ~ '1<: ~ ~ Qifi ~ III fir.lI"T f;r. ~ 
IIU ;;IT m iTifT ~~ gr, iflI"T ~ ifh 1'f'IiT ~~ 
"I'Pl lfi< rili I ~ ~ Tor,R ~ ~ 'EfT fit; 
~ Pro Wn, jpI';r ffi' ~ Rri' W-ir f~~ q1f 
~R ;;if miT' J;fr;r m:lT ~ ~, '3'U ~ ~ 
flf. ill ~ 'lit ~ ~ ~ I jpI'ft ~ 
0fT1Ifu;1 <f; f<;ro, >;t't ~mT'f ~, '3'U ~ ~ 'fit 
~ tf. fi1n; GmtT if ~ Iji- ~ for.i ~~ ~ 
1f'IR ~<'r ~ 'lit ~ rn;r.r ~mr ~ I ~ 
it III ~ ~ fit; m mr ~ 0 'f."~ '1f1fTF.~ fit; 
~'Iit~'m~? 'mjpl'lll~ liT ~ 
mT ifiT ifht m~ ~ ~ fir; n,~iT <f; fffi 
cf; ~ <f; ~ (fr 1fiIiT"f i\:l. f.rorr, i!'Ti!'T, 
~<'r ~, f~. cnmr. ~1fI. 
;t1fT'f, ~tm" ~ <f; ~~ (f) ~ ~ ~ m 
i:'f 'lit 1ft cr.r ~ ij ~ifi ~ '11'", ~ I iflI"T 
~<'I' ~~'h:~mi'l,m ~r.? ~ m, 
~ ~'" f;r. ~ 30 IJT<'r 'f."T qrq ~ I :10 IJT<'r 
~ ~ ~ V"1~ ~f ~ ~~r ilf<:it 1Pit. 
~~ ill i!.T;r. ~ ~ ~T 'iii J;fn: iq'nf ~T 1fU 
mormfir;;rqf,~~;r'PT~rr-.rI<:T ~ <:1. 
<'iT J;f<l' ~ ~T 01'''' qf I ~ ~ OI'l!""{ ~ 
~ fit; ~ lW,T ;f. Sl"ft:f ~'fm ~'Jft:f ~ I ~foro 
~;f J;f'l1'r:a-.,. ~ ~ J{ 'J.I§~fif;r.rr 
t I $f~T ttifi ~ ~ .i!" -Pl fir. GJfT<r iT 
~;;rl'f ~m rn 'ffi'TT Iq), ~~ 

~ fiti>:rr "fTfifi ~ ~ f'f"f >rrn: I 

form !l 'ti'lfr m ;if ~Ilf ilf.1 ~ I J;fpr ~f'l ~ 

qq;~ ~~ ~ I g1f ~ 1ft W W i;:r;;r",)~ II'fT 
~ ".m: ~ '~it ~ fir. '!f,if<Prt flo ~ ~ I 'It,ifrn 
It.1f ;it ;it 'f."T ~u 'ItT ~ I ~ J;fC'T '!it iI"'f'T3i f.r. 
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• [1Ift~] 
Left Communism and Infantile Desire, 
by Lenin. 

#I;r~~~f\;f",~. ~ • ..t"l'1«i't~ 
PR ;jflJ 5tI'R ~~ 

"Those who,) eat fires breathe op-
portunism in the end." 

m tr'ifll'lf m= ~ ~. ~ J;f;~ l1f ~r;rTfr 
mr-ftf~ 'liT f~ ~ ~ I lf~ 9'f.,'I" ~ ~~T * I 
~, ;r.;r-l1r ~ 111--

~l vm: ~ ~ ~ if w; 'liT 

:orT~~ft~;,,",;:rf~ I 

~ ~ liT ~ mn;i ~ lI'T7: 'Ill ~ I '3"'17: 
mif1l'~mnlii.~~~ I~;wr~ 
~ 'liT ~ f~ 'lfT'«IT ~ I 4;f To'!' ;f.t mr 
if ~ '!it " I lfl'i;~ rn ~ ~ fr Jt ~ ,;;:r 
~ r;rr:rr ~ I iRT'f. ~ .n ~ ;r;; q;prt I 

lrif r;rnr I);~ iWf 'liT iffT If'ro 1ITo'flf fT'fT 
!- " ~!- - 0, r, l-;;rr~~~{> ,,~~~ 

~aT ~ I !IITJr ~ of; If ~ ,,-~ t'Jf 'fT7. 
~ 'Ifoifif lfiT'lT ~ t- I Pi <'f77. ~ ~t ~ 
~ f.' I ~ ~ <r.PniT ~ ~ ~ -.rr;fr t I • 

~ q ~ 190:; if ~ ~€ <'Ii ~.; ;l 
~ lfr fir. Vi( wiT w 'ti I <Ii!: -i.Tf.=r T't ;rf.t aft-
~ 1 91 7 if ~ rt 'fTfir. '1f.Tfr=r o.r.r ~ 
~ iT ~ I J;fIq' ;;frrff it ~ n;;r. <IT=r ~ ~ 
~ fit; J;fIq' '3';:r <'lim lIh 111 ~ I J;fIq' ~ ?' 
fit; ~ it- '3';:r <tT 1fT7T ;p:n- iRT'f 1fOPTll H,,;- $Wf ~ 
1ft ~ ~ 1fT7T \!IT ~ ~cT ~ ~ 1W1 \!IT I 
~ ~ ~ ~ it ~ :qg.:rr ~ f", 
tIN ~.J..tl1T ii ~ ~ l«f ~ I 'liT (I't iPg"f 
~ iT -;;rrirIft I Pf WtT ~ J;fIq' ~ ;r;; 
~, ~ if J;fIq' ,,;y '!iTt ~ ;;ff f1Rm I 

~ ;f.t 1fttTr if ~T 'FT ~''!fu ~ I 
~ II mar. ;;frfmr ~ ~ 'fTm"UT ;j; 
fi'm;ffi if f~ R mrr ~ ~ jfr '1ft ~ 
~ if f~ rn Uffi' im lfir ~ ~ 
f4i~~~1f1'f~ I ~'i;1,!~~ 
~ ~ ~ fit; 1100 lfft 1:7lfi'f ~ ~ ~, 00 
~ ~ ~ ~ I m ~ il\'ri.m if f<mT'l' 
~ ,m ~ if ir Aroq 1f"r ~. Ii'm- Ji' 
1ft' mmr ~ I 1m!' W ~vr if ~fum ~ 
e:ft,::~o qy'{o.fro m qy'{o!ft .. ~o ~~ 
~~~ ~~~~m~<ttt ~ 
Ofiftt I im;;prR~~~ JOJ~;~q;: 
t I 1Im~~~fiI>.lf.t<n~1f1rT? .-1111 ~ if IP3IT ~ ~ f~ ~ '!'In 'fT I 

~mifmr~~W~I'.iT~ 
~ ~ fiI; fiRt tt'lfo cfio .,.,. ~o ~o cfio I(; 

Jf~ If~T ~ 1f11:T ;;rl~. 'tifT ~ ~ iI't\' *? 4'~'frr.fir.lf~~~~~M'~. 
~~I 

~~[T ;f 'J"i: If,,,f'f 'fif 'ljT'fT v.rf'!T fl{QT. 
~~1l1iT 'ljffi' f~'tf I 4' ~ :fit ~=rT fir.1fIiT mr? 
~ ~.;r 'f~lI'r I IfIiT ~r q'~1TT ? Iflitfll'i ~ 
"'*~ ~ :i'tm ..r'fq' ... rf~q-. ~'f; I(; <'1'trfT .r.r :Jln'~ 
~~..,-t~ I ~ T.r ;;frfrT if 1ft ~if Itit 
~OfT-;fT 'liT wn: :rtf ~ ? i;:r ~ '4\' 
~ mr I =rr lfir 'liT qq-.;r r,'f; 1fTII'Pr t I <W 'liT 
~ ~. J;ff'l '3'"1' ,f.r lfi1if <tr T:r '!itr;rq '{q - ~Tt 
~'f ':r.T if~ ~ I 

18 brs. 

W:I it' ":10 ;1prr~ ~.;r 'f17.~T t. WT ~ OfT(f 
~ 'm:~T i I 'fi ~ iT f.,..,-;ft 'ffii1'f ~ if 
r.. ~IIT '!it hO ~ :or'l"'fr it ~ ~ t I 
7f>f;ftf=r~ 'f"I1 ;i; ~~'ll ~ ~.;r "'!il'i'fT ~ Of'iJ 
I,'lflif m;;ril nJfTlir W. 'iTM';i; ~ q'7. fq;f"NI1""f 
iT 9' P q'~ R f~if ~ 1II'.f.orr a-w f. 
Ofn ir'l1~.ft~. m:t P ~ =rr.mrnft t I 
;:fy .ot1T'fT.; <f; ;:rn:r 1fT =rRmftt lf~f~ <for ~rr..; 
;:r mq- I 111'1[7 J;fM' ~~ ~it rfT ~ift~m U('1f 

iT -.rriPft I 1f1T;r lTtrir. "I'rffl'QT W Oflf wmr 
it ~r ~PT. 1l7i 1 977 if ... ifr'f if :3fif'Rf If.T 
~ fir lfliT1f~T ~ :j'f ~ ~ ;:r ~a- I 
W'l if~.". :rmi ~ . fir. J;fM' ~ ~fTr1' mr 
If.T..-t''f 'f'ii{fi. JfJfT -:m ~ "''i~q-, lf~ 
~fq;'f if.i HrP:i. III'fll';u, Or=rr f-miT ~ f,' 
m q1I7 if·.-rT ~ ~ f;rinfr ~~-:r;:fy m~;i' q~: 
~ ;;ft <f.r '!11>.4. l1r;:r;i'r'l' -':f;r.;n:nfllf '-.iT ;tr 
~. 1fIiTff; '''''''1I(140r ;;it f:3f"A'T Wi'Pf if; 
f~ ..-t ~. ~ 'f.lt <'Ill'[ OI'~ ~. 'l'~ ~~ ~ 
~..' y"r"f ;i; ml:.T\forfni! ~Tll"T~ ~ f~ ~ 
;:rm .. 1fT 'Tg'f ~ ~"f \for _ 1 If ~ Jflfif ~ 
'!Jf <iT ~"T ,,;rn,-r. I 

n lITo.iT ~ JfT'1:f jfr w:=rr<r ~Ifl ~ ~ \foT Ii' 
f«r!l \fofflr ~. ffifif, '!q' IJPTf'f "'1 OI'R ~ J;fTq''foT 
,,~ 01'1"1, iftf irlTl I 

.n -mr;n'UqQJ (1:TlfifW) ; ..nlfll!. 4' 
~ ~ 'rI' i "fT~ ~.;r 'f~<:fT ~. m flfi:i 
"Irttif <tiT ~~ '" mo. fJr~f ;f i'~ '!it ~ 
~. ;q ~ 'Itt ~ i' fifi ~ '"'" ~ 
1IT~~~I~~~m.~ 
~lfiT-ftJi'~imt(fr~ ~~mt~ I 
~ if f;f'Ift 40 I:tlfo v. ... o ~o 15 fl{if CA> 
~f mf~ ~ ~ ,!1f11l ~ I ~ i~l 
~ ? 'ff<'A lr,l f .. il~ ~ l!rU ~ t I lfl'i~.;r 
'tiT ~ f..-m mift, ~or ~ ~ ~ tT.If<7 
~o ~o lIh ~~ m;miR~~f%'~ 
~ III'~ fif;;R m m- ,,« 1f\'t flf~ if it.;r I 

4' 16. 17~lf.t~;r~if'IT I 12~ 
~1:t1I'0"..ot!;'il'o 5 ~~if~~ 
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[lifi (I .... " 1 (141"] 
I!t~~;l~"w~," til; ~ 

• ~ ~ um: W: • ~ ~ flnl.n I 
W: ~-iA~~? ~~~~
ronm~w~tm.n~w:~ 
R ~ iii<: ~ t ? 'flT.r;~~;f 
.n ;qr ? ~ -I( ..n:n, ffi" tfT<:ft w '!"' ror 
~ I ~ ~ ffi" 1R.iU ~ Gor Ijt vnW 
tf4;aq;i Slrdf.,filcil Ijt ~fu;;j'1'~. m ~ 
~;Q~ ;;mf~,m ~ fim<m: fit;1rr;mtt I 
q~miw~ ~~~qtrfl ~ 
~?~~,Q31j;~~~ 
.m~ ~.r; ito ~o ~o;f U1A1t ~ fit; 
tPR ~ '"'" if ~ ~, m tfT<:ft w 'r' fri 
iII'ni'N I ~ ~ ~q rn I iml¥a'u .. ~ iT1r 
(f1n' mit ~ ~ I'm Q I11i 'f1fT'm W 
m ~ ~ ~ "' ... Iff I 2J 'J):f ~ ~~If, 
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if'RrU ~ m ~ I dlJ ~ ~ q~ 
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SHRI A. BALA PAJANOR (Pon-
dicherry): Mr, Deputy-Speaker Sir, 
I rise to participate in this Adj~urn
ment Motion. But, especially after 
the Hon. Member from Rae BareH, 
belonging to J(S), according to his 
classification-Janata (Secular)-I do 
not know how far I can go deep and 
touch his heart also. But this is a 
matter on which everybody has ex-
pressed concern. 

Dr. Swami was very eloquent, but 
I do not understand how the proposal 
to discuss the subject is unpatriotic 
Or 'not patriotic'. The very fact that 
we are seized of this matter 01' are 
taking interest in the matter is itself 
patriotic, according to us. If We bring 
certain matters to the notice of the 
GO'gernment it 'is for thell! to correct 
them and a'ct in a better fashion in 
future. 

Since time is limited, I will gene-
rally discuss it in brief. The first 
thing is that. it is a commOn factor in 
this country that students are agitat-
ed, workers are agitated, Kisans are 
agitated, politicians are agitated, 
everybody is agitated. But this agita-
tion Or its simmering or the current 
below the surface has to be brought 
to the notice of the Government ear-
lier ·by the Intelligence Department. 
I d~ not know what the Intelligence 
Department in this country is dOing 
to give prior'-notice to the Home Mi-
nister or the Prime Minister-who-
ever it may be-to take appropriate 
action at the proper time. 

Now, everybody is wise after the 
event. both from the side of tbe 
Opposition and· from the side of the 
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RaliQl Party. They, are complacent 
aRd, from this side also, we are wise 
after the event. But it is common 
practice, as I have said, that every-
body is agitated in this country. As 
you know, Police is State subject. 
But CRP is not so, BSF is not so. 
CISF is not so, and many omitted the 
question of RPF, which is also not so. 
Nobody brought it to the notice of the 
House also that they are poorly paid. 
as. 351-, I am told, is the basic salary 
for an RPF man, which was fixed 
a hundred years back. Mr. Swami 
and others were very happy to men-
tion the 'double seven' or the 1977 
Commission and, according to Mr. 
Dutt, there was the 1975 Commi:.sion 
also. But we know what the Cum-
tnissions are doing in this country. It 
is a question of their mind to Imple-
ment it. 

I expected from the ruling P&rty 
side,-when many Members raised the 
question in an agitated manner, in 
strong words and strong languase 
which may not be palatable to them-
to come forward and state in the 
House. . .. (lnteT'T'Uptions) . 

MR. DEPUTY -SPEAKER: Please 
maintain some order in the House. If 
you want to have a private discus-
sion you can have it in the Lobby. 

SHRI A. BALA PAJANOR: Their 
seriousness or sincerity towards the 
CRP Or BSF can be shown by their 
actions at least in this House. They 
can very well discuss this matter 
outside whether thev are going to 
gain in' strength, whether they L~long 
to J(C) or J(S). We are not concern-
ed with that. We are concerned with 
the position of the people of this 
country. Take it from me. It is no~ 
a warning. I am not a big man with 
mucH experience to give a warning. 
Prof. Samar Guha referred to Mr. 
Saugata Roy as a 'new e.ntrant'. Do 
not call the military for everything. 
That L~ a dangerous proposition. To-
morrow you may have to call the 
military to control yOUr own people. 
They seem to t!lke inspiration from 
the Cabinet. I charge yOU with thi!!. 

Before yOU preach discipline to tileS!! 
people, first you have the discipline. 
You do not have it. Some Ministera 
talk something else. You come and 
preach to this country to have disci-
pline. You bring the military to 
control certain people. Tomorl"ow 
they may come here and control you. 
That is the danger. I am not predict-
ing that. This is writ large. Many 
of us, without knowing it, are mvit-
ing it. We are very eloquent about it, 
about the future-that somebody m1Y 
come and take over. Who is going to 
take over? It proves your ineffici-
ency, the inefficiency of the I.B. De-
partment or the people who control 
the IB Department. YQu are very 
good about getting information about 
the politicians' movements. Some-
times you miserably fail there also. 
You are able to get all unnec"!>lsary 
information, tapping the telephone, 
etc. But you were not able to unJpr-
stand the simmering feelings of these, 
people earlier. 

Every time whenever we raIse a 
problem, we find the statistics of the 
past being given frOm that side; they 
say: 'In 1"963 it was so, in 1967 it was. 
so, in 1943 it was so; why do yOU 
question about 1977?' Then, what fur 
are We all here? If you are going to 
refer to the past statistics and gf't 
satisfaction from that, then yOU lack 
sincerity. I would say that this ques-
tion has to be discussed in three 
aspects. First. they failed, to get the 
information earlier, or, if the~ had 
got the information earlier, thE'V did 
not act in proper time. I am' not 
going to question the numbers because 
the~. try to j'Ustify how it was a 
mutiny, how it was a civil war, how 
they invited the military to control 
the Steel City. Bokaro. But may I 
tell Vou that it is not only in Tamil 
Nadu but also in Maharashtra the 
Chief Minister as clever enough to 
understand the pr.)blem earlier and 
they acted earlier. For your infor-
mation, in Tamil Nadu, we have ::>1'0-
vided 50 per cent of our policemen 
with accommodation. Mr. Sikandar 
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Bakht is here. He is not able to pro-
vide even ten percent with aCcomlfi'J-
dation. 

Dr. Subramaniam Swamy says that 
the policemen, the CRP, the USl<'. 
and others are waiting for dech·iuns. 
what benefits they are going tv get. 
But sO far, you have not stated the 
decisions. You are putting only pl'C-
conditions. By this you are actually 
creating more problems. 

I am happy to know from my friend 
that the matter in Trivandrum has 
been settled. I have yet to get the 
il'lformation. But I know what ki!1d 
of a settlement it will be. It will be 
only transitory, temporary'. You will 
not have come forward with a perma-
nent settlement. Whenever you say 
that you are serious, only the langu-
age is serious, but the actions are not 
serious, because we see today that 
it is a very dangerous thing that is 
taking shape in this country. On this 
.matter I am not asking the Home 
Minister to resign because it is not 
going to have any effect on this Gov-
ernment. I am not gOing to ask the 
Prime Minister to ret;ign on this 
score. But if they are reasonable, if 
they are sensible, let them take note 
of this, not warning but cries from 
this side. We know pretty well that 
number are not going to count. If you 
say that this discussion is 110t patrio-
tic, then what else this discussion in 
this HOuse is for? 
.-

The Home Minister was answering 
that he required ten days' notice to 
call the Chief Ministers to discuss a 
matter of this type. At this time I 
want to tell him: do not, under any 
pretext, try to take the police under 
your list of subjects. Yqu do not 
know what this Forty-Second Amend-
ment in its entirety is, how they 
wanted CRP there. In the past, 
whenever you were not happy with 
the police in the State, you wanted to 
put in Central force there. Similarly 
if you were not happy with CRP, you 
tried to put another force there. This 
is the technique of the British. 1\(any 

of you are against the English system, 
against the English language, but J'Ou 
want to have the British system to 
rule this country for ever. 

My han. friend from the Rae Bareli-
he is not here-spoke about 'secular' 
and 'communal' I do not £&y that 
'communalism' is going to crack or 
that 'secularism' is going to survive. 
That is a question for us to see. What 
the people want from us is entirely 
different. The people in this country 
really want sincerity from us, politi-
cians. Many member here said that it 
is a question of certain political par-
ties 'Interference. Will they on this 
side candidly say that they have not 
interfered in this matter? We have 
known some of you for some pe1'SCIIlal 
political gain also interfered in this 
matter. Let us not take one side and 
get out of it. Let us take this as a 
national issue and discuss it. Instead 
you try to blame this side and you 
call the entire opposition as against 
you. We are interested in your 
staying there for some more years 
'and enjoying power. But that is 
not the question now. The ques-
tion is how to serve the people. 
You speak a lot. We can also say 
that the start was given by JP. I 
am not going to say that at all 
If the orders are not correct, don't 
obey-that is the call JP gave. How 
are you justified? Sir, it is time that 
we re-examine the entire system. 
Rightly or wrongly the Jana Sangh is 
not ruling any State but other Parties 
are ruling. CPM is ruling West Ben-
gal. We are ruling Tamil Nadu and 
Maharashtra is ruled! by a combina-
tion. Congo (I) is ruling Andhra 
Pradesh. Karnataka Congress is 
there in Kamataka. Kerala is ruled 
by CPl. So every political party has 
some responsibility somewhere .. 
other in this country. Some people 
who do not have any responsibility 
may do it for their own personal 
benefit. That is not the qUestiCHl 
now. The question now is: how tar 
you are sincere. We are not concer-
ned who is the Prime Minister. 'l1lat 
is your family m'8tter. Let one pel'.-
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I 
tIOl1 be the Prime Minister to_day and 
let another man be the Prime Minis-
ter tomorrow. We are not bothered 
about it. But create discipline by 
your example. Don't preach discip-
line to us. Patriotism and discipline 
cannot be preached. It has to be im-
bibed by you and you ,have to practise 
it which we very badly and miserably 
miss in the country and very often. 

In this discussion, when we started 
how jocularly you were talking about 
it and how casually you are treating 
-the matter. This is a matter where 
the Policemen and the CRP are wat-
ching us and that is why they say 
these politicians are dangerous fellows 
and they must be put an end to which 

• they have called the military and that 
is what we are doing to-day. I do not 
say it is a warnin~. It is writ large 
()n the walls. Take note of it. Let 
us not once again commit the mistake, 
A mistake has been committed. You 
'admit it. Give a solution to the coun-
try. Place the problems and let us 
come to a conference table. Since it 
is a national issue we do not want to 
take sides on it. Am I asking the 
Home Minister to go on this issue-a 
small issue according to him? I do 
not ask the Prime Minister or the 
Cabinet to resign on this score. But 
corne forward with your programme. 
Spell it out. Not the 20 point pro-
gramme as in the past but a program-
me for the country which the Janata 

f Party wants to implement, a pro-
gramme On which we can discuss and 
this House .can discuss so that the 
people are not asked to wait for 2 
years or 2 1/2 years but it should be 
implemented. in a matter of months. 
Such a kind of programme must come 
from you. Then only oeople like us 
will believe you. The~ only people 
like us can support you. . 

With these words. I am not closing 
the subject. I am giving a beginning 
for the subject so that this country 
can rise. and rise again, so that we can 

','Sav~ this country from any authori-
", tanan rule, from any military rule or 
~om any undemocratic rule which is 
not goOd for us. 

'15(1 ~ "",;~ (Ai<~): 
~9.m'1f~,m'3I'~~~ m'lf 
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~ ..;r ;;rom ~ ~r~ mIT ~.r ~ ~ 
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18.30 hrs. 

[MR. SPEAKER in the Chair] 

SHRI B. P. MANDAL (Madhe 
pura): Sir, the time is up. 

MR. SPEAKER Just a minute. 

Have I the permission of the 
HOUSe to extend the time of the 
House by one hour? 

SEVERAL HON. MEMBERS: No. 
no. 

MR. SPEAKER: May I plead with 
you that this is an important matter. 
There are many members who want 
to speak . . . 

SEVERAL HON. MEMBERS: No, 
no, 

MR. SPEAKER: Mr. Suman. I am 
very sorry. The House is not willing 
and so I call upon the Minister to 
reply. 
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THE MINISTER OF HOME 
An' AIRS (SHRI H. M.. PATEL) : 
f'OM. . (lntefT'Uptions) 

SHRI G. M. BANATWALLA 
(Pounani): Sir, this is an adjourn-
ment motion. 

MR. SPEAKER: What am I to do? 
I have been pleading on your behalf. 
But they do not agree. 

Mr. Suman, I am very sorry that 
the House refuses to extend the time. 
There is no other way. This is an 
adjournment motion. It cannot be 
extended. It cannot be continued to-
morrow. Otherwise you would have 
an opportunity and there is no diffi-
culty about it. I had pleaded with 
the Members but they did not agree. 

SHRI VAYALAR RAVI: Sir, I 
rise on a point of order. The rule is 
very clear. At IS-3~ what the Spea-
ker decides is this. Without extend-
ing the time, you cannot allow the 
Minister to speak. Kindly see the 
rule. 

MR. SPEAKER: Which rule are 
you relying upon? 

SHRI VAYALAR RAVI: It is about 
the adjournment motion-Rule 5S or 
59. 

SHRI A. BALA PAJANOR: It is 
somewhere near Rule 5S. 

SHRI V A Y ALAR RA VI: 6-30 is 
over. 

MR. SPEAKER: The Speaker may, 
if he is satisfied that there has been 
an adequate debate, put the question 
at lS-30 hours or, at such other hour 
not being less than two hours and 
thirty minutes from the time of the 
commencement of the discussion. 

SHRI P. M. SAYEED (Laksha-
dweep).: But, the Minister has to re-
ply nOW. It is now beyond IS-3~. 

SHRI VAYALAR RAVI: How GaD 
he reply? It is now 18-30 hours. 

PROF.' P. G. MAVALANKAR 
(Gandhinagar): Mr. Speaker, Sir, I 
am on a point of order. My point of 
order is this. You just now read out 
the rule which says that 21 hours is 
the duration for the adjournment 
motion. It means that at half past 
six you put the motion to vote if you 
want the motion to be over at lS-30'. 
Otherw ise, you should have called 
the Minister earlier so that the whole 
debate would have been over at half 
past six. But that has not taken 
place. So, my point of order is this. 

The rule very clearly says that 21 
hours is the minimum. It does not 
say that you cannot extend beyond 
2} hours. For extending beyond 
2~ hours I do not understand why the 
Chair thought it fit to ask for the 
consent of the House for extending 
the time of the House? The rule 
clearly says that 'unless the Spe'8ker 
is satisfied that the debate is adequate" 
you cannot put the question. If ·you 
feel that the debate is adequate, then 
we will all sit down. But, if you feel 
that the debate is not adequate be-
cause all points of views have not 
been represented in the debate, then 
vou should have asked us for extend-
ing the time. Of course, you yourself 
cannot give opportunities to all for 
speaking. I do not say that you allow 

X. Y or Z. After all the main con-
sideration! is that the debate is ade-
quate or not. 18-30 hours is over. 
You cannot use the language of the 
rule and then stop there. You have 
only this alternative left . . . 

MR. SPEAKER: I have not over-
ruled the House. 

PROF. P. G. MAVALANKAR~ 
Let the Home Minister's reply not 
tak.e place. You take the vote on this 
and let this be disposed of but if yOU 
want the debate to be continued on 
the basis that it is still. an inade-
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cauate debate, then you shouldl not 
bve taken the consent ot the House 
but should see to it that as many 
pOints of view as are available in 
dUs diSCUSSion are adequately repre-
_nted. You may permit X, Y or Z 
to speak or not to speak. That is 
not the point. It is for you to Use this 
discretion, and not lor you to ask for 
the consent as to whether the House 
should extend the time or not. That 
is my pOint of order. 

MR. SPEAKER: There are two 
~mpu.lsory matters according to the 
Dlrechons-(1) reply by the Minister, 
~d (2) the reply by the mover. Sub-
~ect to that it is done. So far as time 
IB concerned, the Speaker is not the 
ma~t~r. The House is always in a 
POSition to do that. Whenever we 
WIlDt to extend the sitting of the 
Hou~e, such decisions are taken. The 
mover of the adjournment motion ha 
th~ right to reply. In this matter ~ 
th~nk there is no other procedure pres-
cMbed governing this right of reply. 
The general rule is that the right of 
~eply applicable to the other motions 
IS ~lso held to be applicable to the 
a~Jo.lIrnment motion. The Home 
MInIster may. with the permission of 
the Speaker, speak whether previo-
usly he has spoken or not. And the 
~l(~·t'r • hns the right to reply. What 
. say IS that there' are two impera-

tives-firstly, the mover has the right 
to reply. The HOuse has no right to 
take away this right. The House may 
restrict ~hat in other respects. There_ 
lore, I give a brief time to the Minis-
ter for rep~y and I shall allow the 
~ove~, Shrl Samar Mukherjee, to have 
:~ Tight i? reply.and I will allow 
(1 . MUke~ee to make a brief reply. 

nterrupttOnS) 

SirS~RI VASANT SATHE (Akola): 
unci want to raise a point of order 

er RUle 62. Rule 62 reads' 

fi '~The Speaker may, if he is satis-
e that there has been adequate 

:ebate, put the questi~n at 1830 
Ours or at SUch otber hour ~ot 

being less than two hours and 
thirty minutes from the commence-
ment of the debate." 

So, it can be more. It is your discre-
tion. 

MR. SPEAKER: Not in the matter 
of time. 

(Interruptions) 

SHRI G. M. BANATWALLA: 
Mr. Speaker, Sir, in this particular 
case I am sure your judicial conscious 
cannot be satisfied that adequate de-
bate has taken place. We were stir-
red to such an extent that We rushed 
here to put in our adjournment mo-
tions. That was the extent to which 
we were agitated and we are not be-
ing allowed an opportunity to put our 
point of view. We should not be 
deprived of an opportunity to place 
our point of view before this House 
On such a very important issue on 
which we have come forward to table 
our adjournment motion. The debate 
has not been adequate. (Interrup-
tions) I do not grudge that those 
members who had not put any adjou-
rnment motion were allowed to speak 
but my complaint is that we who 
rushed in with our adjournment 
motion& have not been given the 
opportunity. 

MR. SPEAKER: I am not in a 
pbsition to say that the debate is not 
adequate but there is minority opi-
nion and, as such, I appeal to the 
hon. Members to extend the debatc 
by some more time. 

SEVERAL HON. MEMBERS: No. 
No. 

(Interruptions) 

PROF. P. G. MAVALANKAR: 
Sir, you canot go by the majority 
opinion. The minority view must be 
heard. Please don't go by the stren-
gth of the majority. They say no 
when you ask for their opinion. What 
doe~ it mean? This is not democracy. 
You please do not take majority opi-
nion into account. 
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SHRI SOMNATH CHATTERJEE 
(Jadavpur) Sir, I seek your permis-
5ion to raise one point ... 

, PROF. P. G. MAVALANKAR: 
I tell my friends in the Janata Party. 
Don't be arrogant of your present 
majority. You have been there only 
for two years. 

(Interruptions ) 

MR. SPEAKER: I am not able 
to hear anybody. What is the point 
of order? 

PROF. P. G. MAVALANKAR: 
How can the minority view be sup-
pressed? How can you suppress the 
minority point of view? 

SHRI SOMNATH CHATTERJEE: 
Sir, Rule 62 deals with closurQ of 
debate. It is specifically provided here 
that it is dependent upon your satis-
faction-satisfaction about the adc-
quancy of the debate. So, there is nO 
question of taking the sense of the 
House for extending the time of the 
discussion. I request you to exercise 
your power of discretion. You ha\'e 
already said that you "are not satis-
fied with the adequacy of the debate. 
It is your duty to protect the interests 
of the House and you must extend the 
time of the debate so that other hon. 
Members may participate in the dis-
cussion. 

SHRI C M. STEPHEN: My point 
of order is based on two grounds. As 
far as the question of the adequacy 
of the debate is concerned, you have 
expressed your opinion that more 
time must be given. 

MR. SPEAKER: I said, minority 
view must be given ... 

SHRI C. M. STEPHEN: In your 
judgement, the minority opinion has 
not been reflected. It means, there 
has not been adequate debate at all. 
That is your assessment. That is your 
judgement. When you come to this 
position, this stipulation of 18-30 hours 
does not apply at all. In your judge-

ment, the minority opinion has not 
been reflected in this debate. That, is, 
the position. So, there is no adequate 
debate at all. The stipulation regard-
ing the adequacy of the debate shoul. 
be maintained. Till the minority opi-
nion is heard, the debate must not be 
concluded. Sir, This is my respect-
ful submission. 

MR. SPEAKER: I will continue 
the debate. Shri Suman, please be 
brief. 

SHRI C. K. CHANDRAPPAN: 
(Cannanore) Today yOU are a de-

mocrat. 

MR. SPEAKER: I will continue the 
debate, As SOOn as I consider it ade-
quate I will clOSe it. Mr. Suman, 
please go on. 
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hold the reins of Governmeut. Look 
at the gravity of the situation. The 
common man had always been a bit-
ter complainant against harassment 
by the police. but today after the 
poliCe went on its agitation, the in-
human treatment that had been 
meted out to them has so stirred the 
common man tnat he today has a feel-
ing of sympathy for the poliCe and 
anger against the Government and the 
bureaucracy. I need not iive a de-
tailed account of the inhuman treat-
ment that has ~ given to the police-
men. The officers at many places 
beat up the constables. In PUnjab. 
they dragged Sikh policemen by their 
hair and meted out to them inhuman 
treatment. Such was the shameful 
attitude taken by the authorities in 
this matter. The Punjab Government 
even decided to hold in camera trials 
in the jail to punish the agitators. 
This smacks of martial law adminis-
tration. In Haryana. the Inspector-
General of Police asked the arrested 
policemen to stand in rows facing 
each other and then each policeman 
was asked to slap the other. Such is 
the inhuman treatment to which the 
police force has been subjected to. 
Then, on the top of it comes the firing 
by the army on the police, the C.R.P. 
as also the Central Industrial Security 
Force. 

Sir, the grievances aM,the problems 
of the police force are not unknown. 
Not less than 14 Commissionll at an 
expenditure of nearly 15 croreS of 
rupees of public money have from 
time to time gone into this issue and 
submitted their reports. Immediately 
after the First War of independence 
in 1857. the first Police Commission 
was appointed in 1860 or 1861. The 
Second Police Commission came in 
1902 or 1903. Seventy-five years have 
passed sinCe then. I quote an obser-
vation of this police commission of 
1902. It observed: 

"The police throughout the coun-
trv is in a most unsati~factory 
condition ... that abUleS are common 
everywhere. that thts involves great 

injury to the people aIld diocredit to 
the Government, and that radical re-
forms are urgently required.." 

What was sajd in 1902 still holds good' 
in the year 1~79. As I said, the police 
problems are not such that they are-
not known. To put it very briefly 
in view of tile short time at our dis-
posal. I would say that the average 
policeman is miserably abused, poorly 
paid, subjected to humiliatini living 
and working conditions, and is used 
as a bonded labourer to his superior 
under the 'Orderlie'system. 

It is boasted that a National Police 
Commission was set up- fit November 
1977. with the coming of th~ Janata 
Party into pOWer. But this ,'I1ational -
Police Commission gave its interim 
report on the 7th February' 1979. with 
an observation by its chairman that 
the situation required urgent steps. 
In spite of such an observation the 
Home Minister. with a calIou~ <ttti-
tude. sat on the report for nearly " 
to 5 mtlnths. It was only ,!fter the 
agitation had started that copies of 
the report were rushed to the Chief 
Ministers-just 3 Or 4 days before the 
conference of Chief Ministers, 

I am constrained to say that but 
for the poliCe agitation. this report 
would not have even been sent to 
the Chief Ministers for consideration. 
Even to-day. the report of the National 
Police Commission has not been 
published, and has not seen the light 
of the day. It is this callous uttitude 
On the part of the Government that 
has to be taken into consideration. 

Then there has been ap unnecessary 
escalation of this issue. What did the 
Central Industrial Securitv Force 
want? It wan!ed only that )lome of 
its chosen representatives should be 
in a position to see the Government 
and place its demands. On the COR-
trary. Governm~mt wanted some men, 
hand-picked by it. to do it and to 
sign on the dotted lines. This shows 
the attitude of the Government which 
needs to be condemned by everybody. 
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It is a matter of disgrace and shame, 
that even th~ Reserves of the Army 
had to be alerted, with the Army 
proceeding to deal with the police 
fon:e and the para-militar)'l forces. 

Some speakers referred to the pre-
sent agitation by the police, the CRF, 
the Central Industrial S&urity Force 
and the RPF and said that they had 
risen in revolt-or in a mini-revolt. 
It is unjust to call it a revolt, or by 
any such name. It has heen ?eaceful 
throughout. The escalation has been 
on the part of the Government. 
There has not been even a single 
shot fired by the policeman or by 
these CRP or CISF men. They never 
went on rampage. But having taken 
a 'bureaucratic stand and having 
escalated the whole issue by pressing 
the Army into the matter, the respon-
sibility rests fairly and squarely on 
the Government. 

I would end --by saying that t.he 
agitation by the police is a tragedy. 
no doubt. But the national tr31:;edy 
is greater, It is to be fOUIld in the 
double voice with which the mem-
bers of the ru1in,~ party have been 
speaking-one voiCe in their Janata 
Pal'liamentary Party fornm, one 
voke in their so-ca ncd Socialist con-
ventions and others, and the other 
voice in this House. The national 
tl'a,~edv is greater. There is a feeling 
of l'omplacclwy o,n the part of many 
in the ruling party. There is a patting 
on the back. But let uS see this 
national situation in all its !"ignifi-
eal1C'C. The Army th'at had fired 
upon the para-military forces has 
real1~, dOne So with a great conse-
quence to the police to the para-
military force and to the Army it-
self. (Interruptions). 

19 hI'S. 

MR. SPEAKER· Mr. Home Mini~
ter. No. nO. Thc~e is an adequate 
debate. 

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): Mr. 
Speaker, Sir, as far as I can see, the 

hon. mover had concluded his speech 
by this sentence 'that the situation 
may get further worsened.' It may 
further worsen in what circumstances 
if we do not give in? The point both 
he and the subsequent speakers seem 
to forget is this: the police and the 
para-military forces have to be dealt 
with in a totally different way; their 
problems have to be considered and 
examined in _a totally diffel'ent ~a7 
from industrial labour or an indus-
trial worker. These are uniformed 
forces. There has to be a certain 
amount of discipline which they have 
to observe: and there is also a certain 
discipline which the Government has 
also to observe in dealing with them. 
This is the first and the most impor-
tant point which ~hould be consi-
dered. It is assumed all the time as 
if it is this Government which haa 
failed to consider police's grievances. 
On the contrary. as has been sflid 
repeatedly. it is this Government 
which realised that the police's 
problem" and grievances had been 
neglected fOr 'a long tilT'e. And 
therefore one of the first things it 
did was to appoint a National Police 
Commission. 

Shd Govindan Nair said. ill fact, 
about instigation of the whole thing. 
In his very shrewd analy~is, he said 
that the entire National Police Com-
mission was responsible for all this 
trouble; it is the Police Commission 
which had caused this agitation. I 
don't think he is right, but, never-
theless. you can see the importance 
of the appointment of the National 
Police Commission. Their \'cry ilP-
pointment roused the hopes in the 
mine] of the poliCe that at long last 
their prohlp.ms were going to be consi-
derect: anel they were indeed consider-
ed. Now to say that the Police Com-
mission had submitted its first report 
in February 1979 and the GovernmeRt 
did nothing about it is not correct. I 
supposc the hon. Members in this 
House are so accustomed to seemg 
reports dealt with so expeditiously 
that if they are sU'bmitted today, 
"very thing is, of course, examined 
today completely and the orders are 



Problems of Police, JULY 9. 1979 CRP, etc. (Adj. lU,) 

r Shri H. M. Patel] 
passed the very next day Or perhaps 
one month later or two months later. 
But there are four months. I-IO\'/ is 
it? Any stick is good enough to beat 
the Government. 

SHRI VASANT SATHE: 
the Shah Commission. 

Except 

SHRI H. M. PATEL: I think. Sir, 
one person I shall completply igaure 
today is Mr. Vasant Sathe, although 
he continues to be a Member of-the 
House, an hon. Member of the H('use. 
They say that the Police commission's 
recommendations were neglected. Wpre 
they really? The very first announce-
JaCnt that was made was that the 
government accepts the recommen-
dation regarding the formation of 
associations; they will be given the 
right to form associations. In fact 
the right to form associations had beEn 
given by an Act of Parliament of 1966; 
associations could be formed and it 
was for the government to give recog-
nhion. It is the state governments 
which had not been giving this recog-
ni&ion; except for two state govern-
-.ent!! this power which had been 
.wen to them had not been w·ed. 
Nevertheless We announced, I an-
Jl.8unced that so far as the Govern-
ment of India was concerned, it 
would see to it: the central police 
organisations and the Union tc:rri-
Mries police would be given the 
right to form associations subject to 
tile conditions laid down by the 
National poliCe eOmmlSSlCJn' those 
conditions are also stated. ' 

The second major grievanc~ was the 
orderly system. About that also, I said 
tlaat 80 far as the central government 
organisations and union tenitorieR are 
concerned. that would be abolished. 
Having announced so, I also further 
said that I ~~all USe my good offices 
with the state governments to see 
that they also did both these things 
giving flle right to form associa-
tions and abolishing the orderly 
81Btem. A decision like ... this takes 
sometime to give effect ... (An Hon. 
.IIember: Any orders were given) 

Yes. It takes time to give effect t., 
the orders. We realise thatthe 
orderly system had come in, not 
just because people want to make 
USe of orderlies, police people and 
others in an unreasonable way but 
because they had certain dutie!> to per-
form. We also considered whether it 
would be advisable to find some alter-
native system. some method of re-
warding. some method of compensat-
ing thOSe officer!; who are deprived 
of orderlies SO that they wili also r.ot 
feel aggrieved. So the orders need 
some working out; it takec; a little 
time. 

I said that the grievances were 
genuine, but simultaneously I also said 
that because the grievam'('s were 
genuine it did not follow that the 
uniformed forces could d.) things 
which no uniformed forces !!hould 
ever do. Having said that, I pro-
ceeded to say that all thof,e grie-
vances were examined. So far as 
the central Government were con-
cerned. the examination proceeded 
immediately. The decision of the cen-
tral government here was that we 
WOUld approach the state ~ovt'rnments 
and we would have a meeting with the 
state governments after we had made 
a preliminarY examination of the 
police commission's report. There arc 
an manner of indications. One hon. 
Member pointed out that the national 
police commissiOn had said that the 
constable's role and function had 
changed. that the quality of a person 
now recruited is better, he is a more 
educated person, the duties he hos to 
perform Were rather important. In 
view of all this, they said that they 
shOUld be equated as skilled workers. 
Now. the implications of skilled 
workers are considerable. This needs 
to be examined. It does not mean 
that we disagree. But it also mean! 
that the impact of it on other things 
has to be examined before we put it 
to the State Governments. As it is, 
each State Government fixes its own 
scales of pay. This is done in accor-
dance with its own financial resour-
ces. Today in some States the scales 
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of pay of POlice men are far lower 
than in certain other States. The 
variations are quite considerable. 
For us to say, yes, proceed to do 
something, would mean throwing 
impossible burden on some of the 
States. 

( I ntcrrv,ptions) 

MR. SPEAKER: Please go on. 

SHRI H. M. PATEL: This is so 
far as police are concerned. I am 
merely explaining how the Central 
Government has been acting. 

First of all agitation started OJ' the 
trouble started in Panjab State. It 
was triggered off. Although there 
was discontent on certain matters, 
there was no question of any one 
wanting to have recourse to agitation. 
But certain incidents occurred in 
Panjah where the constable!> on 
duty we're treated in a manne!, which 
was most unbecoming of anybody. 
This annoyed and irritated them to 
such an extent that it certainly trig-
gered off this agitation. This is 
unfortunate. This is one of their 
major grievances. In fact there hal! 
been a certain amount Of this kind of 
thing where the public men, political 
workers and others do not take full 
advantage of their position and 
sometimes behave in a manner to-
wards the police which is not satis-
factory. . This triggered it off. 

The Panjab Government asked 
the Central Government here to give 
8IBistance in view of the agitation 
that has commenced. We sent them 
the B.S.F. and other battalions to 
assist them, to contain agitation and 
to maintain law and order. When 
this happened, within a few days. 
the Punjab GIovet'lllment immediate-
ly without any consultation with the 
Central Government, without consi-
derinl! what the reaction or what the 
impact of it might be on other State 
Governments, annoWlced certain in-
Cll"eases in salaries, which had bE'en 
recommended by the Pay Commission 

indeed, they went beyond the recom-
mendation of the Pay Commission. 
But this had a peculiar effect. One 
effect was this. The effect was that 
the B.S.F. when it went there in 
order to help the State Governmeat. 
the B.S.F. Man's own salarv was 
Rs. 32 more than the Punjab Police-
man had become Rs. 90 less at ... 
this. So, £he B.S.F., naturally, I 
think it is psychologically understand-
able, the situation aroSe that they said 
we are called upon to assist in main-
taining law and order, in helpin/! the 
State Government, to do this and then 
#Ie result of it is that the reward goes 
to policemen and we are negleC'ted. 

(Interru,ptions ) 

This is natural. I am not bJamin~ 
anybody. I am explaining how cer-
tain developments took place. 

( 171 terrtJ.ptions ) 

MR. SPEAKER: Order please. 

SHRI H. M. PATEL: As I said, I 
am merely recounting my analysis 
of the situation. It is in this way, 
nevertheless without realising that 
this might create trouble in these 
forces. 

I said I must anticipate any agita-
tion here. Immediately I called 
meetings of the Staff CounciL'!, te 
which reference has been made. ~ 
the BSF, there has been a tradition .f 
staff council: that is to say, where .rE'p-
resentatives pf every rank would as-
semble and wi]l come and meE't tile 
Home Minister. who would Iislen t. 
their particular problem and .:onsider 
what should be done. I said that 
similar staff e'ouncils might he Cl'.lf8-
nised in an ad hoc manner until sudl 
t.ime as the associations are formed 
and proper representatives are elect-
ed. by the other forces like CRP 
CISF and so on. This was done. From 
the 13th June till the 27th I met all 
these forces on different days. I listen-
ed to their particular problems and 
grievances. Each had different proll-
lems 'but some problems were com-
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mono I said, I will see to it that at 
least on the major ones, decisions 
would be take~ by the Government 
within a month or so. And indeed, 
within a month, I had announced 
-decisions in reiard 'to the BSF and 
l.he Indo-Tibetan Border Force. I 
said at the same time that in re-
gard to CR~, their problems also had 
been examined. but orders will be 
passed as soon as everythin6 became 
normal. When I said. "as Sllon as 
everything became normal". then 
they asked. why this condition'!- It 
seems to me very necessary that we 
should not act in such matters under 
compulsion. It has to be made quite 
clear that as soon as they return to 
normalcy, we will do so. So rar as the 

'CRP is concerned. what is the present 
positioo? There is complete normalcy; 
the only place where a certain 
amount of agitation still persisted 
was in Trivandrum. It is my infor-
mation now that it has virtually 
come to an end. That bein~ so. it 
will be only a matter of days before 
we take the decisions in regard to 
CRp also. 

In regard to the CI~F, tho? position 
is somewhat more difficult. (Inter-
ruptions). It is a force which is 
there to perform certain watch and 
ward duties in public sector ent~r

prises. They are doing so in regard 
to 97 public sector enterprises. But 
this brings them in close touch with 
industrial workers and trade unions. 
'Therefore. they get infected with this. 
(Interruptions). In fact, one of their 
first demands was. if I may say so ... 
(Interruptions) . 

SHRI VAYALAR RAVI: From the 
in'dustry you get Rs. 700 or 800 per 
jawan but you are- paying only Rs. 
290 to a jawan. I sent telegrams to 
the Prime Minister. I sent telegrams 
to you. (Interruptions). 

SHRI H. M. PATEL: One of their 
firSt demands was that the minimum 
pay that shOUld be given to them is 
n.. 650, which is perhaps the mini-

mum elven to Bokaro steel workers. 
Obviously it is a kind of demand 
which is not ODe that can be serious-
ly considered by the GovernmenL 
Nevertheless. I am merely pointing 
this out to sBY that the problem in 
regard to CSIF is somewhat morE' 
difficult than the others. In the case 
of others, the problems haye been 
solved. but in the case of CISF, it 
will take time to solve. But in the 
meantime, their agitation continues 
be('ause of this rei!lOT'\ that they are 
dis<1atisfied and their dissatisfaction!l 
is understandable because the people 
over whom they keep guard ure paid 
hn"us and So forth whereas thev do 
not get bonus. Different enterpric;es 
~;venhigher salaries to their men 
thnn they are getting. Thceforc. all 
thest' nroblems are there which ('all 
for solution. But eVE'n with regard to 
thr CTSF T am merely ~ayin!! .... 
(r'zt!'rruptio'lls) I dn not know ~vhy 

thF' hon. Mf'mher is getting un:1Cces-
sarily irritated. 

MR. SPEAKER: Let us have a 
cooler 'debate. You have alread!r' 
made yOur point. (Interruptions) 

SHRI DHIRENDRA NATH BASU 
(l{"·'va). Gf'nernl Manekshaw has 
written a letter to the Prime Minis-
ter that the Army. _. (Interruptions) 

MR. SPEAKER: InterruptiOn once 
is good. 

THE PRIME MINISTER (SHRI 
M()R" RJI DESAI): I ha\'!, rel't'ived 
no letter from him. 

(Interruptions) 

SHRI VASANT SATHE: Who pays 
the salary of CISF? Does the public 
sector pay? If the public sector pays, 
then why should they not be paid. 
the same salary as their workers are 
getting? 

SHRI H. M. PATEL: I know the 
hon. Member has such a poor under-
standing of economic problem, that 
it is really no need to answer him. 
In snite of everything, the vast 
majority of Ithe Policemen, CRP and 
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CISF have remained loyal, disciplined 
and functioned satisfactorily. This is 
a matter of fact and this is impor-
tant Ito bear in mind. 

When my hon. friend, Mr. Saugata 
Roy said that the country is going 
to crash to disaster,' I think he must 
be imagining, 'dreaming somewhere. 
The law and order situation in this 
country is not as they imagine it to 
be. There may certainly be problems 
but the situation has remained com-
pletely under control and at no time 
has it gone out of control. This, I 
think, is somethin&' which we must 
realise. 

It is suggested by them that under 
no circumstances, the Army should 
,be used. I would like to understand 
what exactly they mean by this. 
First of all. is the Army used in or-
der to crush anything? Not at all. 
This is where Mr. Govindan Nair, I 
may tell you all your facts have 
been completely wrong. 

SHRI M N. GOVINDAN NAIR: I 
have gone there. I have understood 
their problem. There your under-
standing is completely wrong. 

SHRI H. M. PATEL: I am saying 
this wi'thout any hesitation that all 
his facts that he has narrated are 
wrong. 

SHRI VASANT SATHE: You are 
wrong. Because you ruthlessly sup-
press~ Bokaro men, that is why:, it 
did not spread. You cannot speak in 
two voices. . (Interruptions) 

SHlU H. M. PATEL: The hon. 
gentleman has 8 loud voice and he can 
shout. Let me, however, tell you the 
facts. It is said that these men were 
all peaceful and that we had made 
no efforts to persuade them ,peace-
fully to settle this matter. In Delhi 
what haPPened? ~ Delhi 
the Commandant of an Army Unit 
as~d these people: "Will yOU please 
realise that it will not help you to 
have recourse to force and please 
surrender." Not a hit of it they mov-
ed. This is actually the factual 
report. Sirens and bugles calls were 
1460 LS-15 

heard inside the Centre and CRP 
men opened fire from the area of 
quarter-/gual"d and its adjOining 
buildings. The fire was returned by 
Army men. This is the point. First 
firing was done by the CRP men in 
Delhi. That is exactly the same 
thing that happend in the case of 
CISF. In CISF it was much worse. 
I have a report. (Interruptions) 
These hon. gentlemen wish to believe 
whatever they wish to believe but it 
is also desirable that sometimes they 
also believe facts. 

These CISF men had posted 
themselves on the top of the admi-
nistrative building and they had as 
we found later on, arranged !;anu 
bags; they had really prepared for 
a major fight. What did they do? 
How did they behave? The army 
had ~trirt instruction ... (Interrup-
tions) 

SHRI A. K. ROY (Dhanbad): Sir. 
on a point of order. My point of 
order is that the Minister speaks 
something which is factually wrong, 
because I was personally present 
that night at Bokaro . . . (Interrup-
tions) 

MR. SPEAKER: That is not a 
point of order. He mayor may not 
be right; I do not know. But that is 
not a point of order. 

SHRI A. K. ROY: My point is 
that when the Minister . . 

MR. SPEAKER: Whether the 
Minister is making a wrong state-
ment is not a point of order. You are 
only wanting to make a speech. No, 
I cannot allow it. 

SHRI H. M. PATEL: The Com-
mandant again appealed to the men 
not to have recourse to violence and 
to yield without any fighting. In 
spite of that,. the only response was 
to shoot him down. The Major was 
killed immediately. It is only there-
after that the amlY acted. What was 
found after that is an important 
point which the hon. Members 
should notice. When the armoury 
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was subsequently seized, what did 
they find in it? They found any 
number of Molotov cocktails-they 
are bottles which are explosives-a 
large stock of broken glass and ex-
plosive materials like' chemicals. 
This is something which indicates 
clearly that they meant to fight. 
Now my hon. friend protests. But he 
was the one to call for a major or 
complete bandh. But what happen-
ed? Not a single man responded 
and . Bokharo functioned normally. 
The point is that the response was 
nil. What does this show? This 
shows that the workers in the steel 
factories, all of them knew exactly 
what had happened. He was saying 
that the Government had done 
somethin§,' which was wrong Or im-
proper. I think I have explained 
everything. 

To my mind, the Government has 
acted very properly; to my mind, 
the Government has also acted 
promptly in these matters; to mY 
mind, all the grievances have been 
attended to expeditiously and 
promptly and in respect of all of 
them orders were issued as quick-
ly as possible. But wherever the 
State Governments were ·involved. 
We have necessarily to consult them 
and see thaot they also agreed. We 
have to guide them, persuade them 
and request them to see that they 
\take certain decisions promptly. I 
am glad to say that some State Gov-
ernments have already taken deci-
sions in these matters the others are 
also in the process of doing it. 

MR. SPEAKER: Shri Samar 
Mukherjee. 

SHRI VASANT SATHE: The Mi-
nister has not explained . . . 

MR. SPEAKER: Don't record. 
SHRI VASANT SATHE: ••• 
SHRI SAMAR MUKHERJEE 

(Howrah): I have listened very 
carefully to !the reply given by the 
Home Minister. I am totally in dis-

• • • - Not recorded. 

agreement with his assessment of the' 
situation and the method which the 
Government has applied in the mat-
ter of tackling these problems: 

He had to admit that their demands 
are just. If you are to admit thM 
demands are just, you should have 
immediately attended to their de-
mands, but this argument that those 
who are without uniform and the 
police who are with uniform can-
not be treated similarly is wrong . . . 
(Interruptions). You have seen what 
is 'the result. Sir, you have to under-
stand. I request all members of the 
Janata Party to listen very atten-
tively because, Mr. Speaker, we have 
reached a stage when, if the present 
method is not changed, if the Gov-
ernment does not understand its 
main mistakes, the situation will 
w,orsen. That is unfortunately what 
OUr Minister has not understoond. 

Now, what is the present situa-
tion? If their economic demands are 
just and still they are not accepted 
on the other hand repression starts 
new demands haVe been added. So, 
many people have been arrested sO 
many are in jail and so many com-
panies have been disbanded. Now 
under these circumstances, what 
should be the primary demands 
from them? That all must be releas-
ed. So, if the 'release' demands come 
to the forefront, Government's atti-
tude will not be helpful and Gov-
ernment will again confront them 
with the army. Then what wm be 
the situatian'! (lnteTTtLptions). You 
are allergic to this unfortunately. I 
am arguing that the Government is 
supporting Ithe demands, but I am 
very much apprehensive that the 
step taken by the Government is 
leadinr,' to jUst opposite results. That 
is why I am telling them to consi-
der that discontent is brewing,. you 
cannot see Itheir discontent which is 
brewing, unless it is bursting forth. 
You may ,be complacement, you may 
be satisfied that the situaotion is un-
der control. Certainly by using the 
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army you can suppress any agitation 
if ·that is in isolation, but when they 
break out throughout the country, 
will the army be immune from that? 

THE PRIME MINISTER (SHEI 
MORARJI DESAI): That is what 
you want: 

SHRI SAMAR MUKHERJEE: We 
do not want that. We want that you 
should learn from that because 
already the army have expressed 
their discontent for being used in 
this way for suppressing this CRP 
and other pepole. This discontent 
that they have expresst'd in an 
informal way, It has come in the 
press because formally they cannot 
say because of army discipline. This 
is the lesson of history Mr. Prime 
Minister, that when the enti!'c peo;:-le 
are involved in discontent and mass 
agitation army cannot 'remain free 
because members of the army come 
from. ' .. 

SHRI MORARJI DESAI: 
very sorry that the hon. 
is inciting 'the army. 

I am 
Member 

SHRI SAMAR MUKHERJEE: 
No. Mr. Spea'ker, Sir this is totally 
misinterpreting and non-under 
stanBing the significance of the steps 
which they are taking. This is our 
warning. If you do not listen, yOU 
will face the consequences. You 
can suppress,. We admit you can put 
us in jail in a future date ·because 
when MISA will be enacted we 
know we will the first men to b; put 
into jail by this Janta Government 
because we defend the interests of 
the workers and employees and 
people and we are at the head of 
their movement. We are very cons-
cious about this, but still we know 
that you are committed to fight 
against authoritarianism, you are 
committed to defend democracy. 
But this is not the method of defen-
ding democracy. Now, Mr. Speaekr,. 
the Home Minster has admitted, what 
oru friend Dr. Balasubramaniam 
Swamy has Itold. is correct. 

DR. SUBRAMANIAM SWAMY: I 
am a fully grown Subramaniam, I am 
not Balasubramniam. 

SHRI SAMAR MUKHERJEE: Now, 
those who re recruite in the police or 
the army are educted men, graduote:> 
'lind matriculates. They are all coming 
to he recruited and the armed forces 
have been increased So It is inevit-
able that these forces cannot remain 
immune from the general movement 
which is growing inside the country, 
from the currents in the country. 

SHRI VASANT SATHE: Fortunae-
ly, the army in this country is very 
responsible. 

SHRI SAMAR MUKHERJEE: That 
is why in thhe armed forces also, the 
urge for democracy is growing, that 
is why the demand is coming for the 
rights of representation, the recogni-
tion of their association. But what be-
haviour have they got? They were 
called on the 14th June in Delhi for 
negotiations but they were ant:sed. 
without negoiations. 

MR. SPEAKER: You have mention-
ed that. 

SHRI SAMAR MUKHERJEE: The 
Minister did not understand the sig-
nificance of that. That created a situ-
ation much worse. It is a breach of 
faith. So, people are for negotiations 
and they are being arrested. What is 
the argument? They should be in 
uniform. Only three or four men 
were without uniform and they also 
made the statement that when they 
started, they did not get the uniforms, 
and the proposal was made to 'theh 
I.G. that he should discuss only witt 
tho~e who were in uniform that 
those who were not in uniform should 
not join in the discussion, but that 
was not allowed. The IG. s:.tid either 
all should come in uniform, or nobody 
ehould come, and he would not talk. 
This is the attitude. And they were 
asked to sign a mp.morandum prepa-
res by I.G. 

MR. SPEAKER: You have mention-
ed all that 

SHRI SAMAR MUKHERJt:~: They 
were told to sign on the dotted line, 
and thp.;v refused, 
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[Shri Samar Mukherjee] 
When their demands are just, who 

is creating a law and order situation? 
You refuse to accept their demands. 
Then, the only way left to them is to 
start an agitation, and then you go 
on suppressing them. Who creates 
situation of law and order? It is not 
they, whose demands are very just. 
Because you refuse to accept their 
demands. they have no option but to 
take to the path which the '\\"o>:kers 
are taking. So, when they take to 
demonstrations, the question of law 
and order is raised. and they are 
supressed. 

So, my last appeal to you is this. 
You try to close the chapter, you 
create a new atmosphere, so that 
peaceful negotiations can immediate-
1:1 be started, and for that release is 
the first condition. You release all 
tho~e who have been arrested. Then, 
you take back into their jobs one by 
one all those who have been dismissed 
from sen·ice. or the others, there 
may be some time, but if they are 
assured that Government hao; taken a 
ver-I sympathetic attitude to resolve 
the problem of their demands, then 
a" favourable atmosphere wiIi be 
created. Otherwise, the situation is 
bound to worsen. This is my warning. 

SHRI H. M. PATEL: It was said 
that some pergons were not allowed 
because they were not in uniform. 
This is correct, because they were 
actually men of the force, but wh'lt-
ever they had to represent they wet'e 
allowed to re.present and submit to 
mE." through my Private Secretary in 
my office, and it was conveyed to me. 
So, to say that they were not allowed 
to represent is not correct. 

MR: SPEAKER: The quesion is: 

"That this House do now adjourn 
The Lok Sabha divided: 

Division No.1] 

AYES 
Alagesan, Shri O. V. 

[19.43 hn. 

Alluri, Shri Subhash Chandra Bose 

Austin, Dr. Henry 
Badri Narayan, Shri A. R. 
Bagri, Shri Mani Ram 
Banatwalla, Shri G. M. 
Basu, Shri Dhirendranath 
Bhagat Ram, Shri 
Bhattacharya, Shl'i Dinen 
Bhattacharyya, Shri Shyamaprasanna 
Bosu, Shri Jyotirmoy 
Burande, Shri Gangndhar Appa 
Chandrappan, Shn C. K. 
Chatterjee, Shri Sonmath 
Chaudhuri, Shri Tridib 
Chavan, Shri Yashwantrar) 
Das, Shri R. P. 
Dasappa, Shri Tul!"idas 
Deo. Shri V. Ki"h'J;,e Chandra S. 
Dhondge, Shri Ker-havrao 
Gode, Shri Santoshrao 
Gopal, Shri K. 
Goswami, Shrimati Bibha Ghosh 
Halder, Shri Krishna Chandra 
Jaffer Sharief, Shri C. K. 
Jaiswal, Shri Anant Ram 
Jawade, Shri Shridharrao Nathobaji 
Jeyalakshmi, Shrimati V. 
Kadam, Shri B. p. 
Kidwai, Shrimati Mohllina 
Kisku, Shri Jadun .. th 
Kodiyan. Shri P. K. 
Kolur, Shri Rajshekhar 
Krishnan, Shri C. Y. 
Krishnan, Shrimati Parvathi 
Kushwaha, Shri Ram Naresh 
Lahanu Shidavakom, Shri 
Lakshminarayanan, Shri M. R. 

. Mahata, Shri C. R. 
MalIanna, Shri K. 
Mathew, Shri Georgf'. 
Modak, Shri Bijoy 
Mukherjee, Shri Samar 

Naidu, Shri P. RRjagopal 

N!ir, Shri M. N. Govindan 
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Patnaik, Shri Sivaji 
Poojray, Shri Janardhana 
Raj Narain, Shri 
Rajan, Shri K. A. 
Rao, Shri G. Mallikarjuna 
Rao, Shri Jalagam Kondala 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Roath, Shri Ramachandra 
Ravi, Shri Vayalar 
Reddi, Shri G. S. 
Reddy, Shri K. Brshmananda 
Roy, Shri A. K. 
Roy, Dr. Saradish 
Roy, Shri Saugata 
Saha, Shri A. K. 
Sani, 5hri Manohar Lal 
5anya!, Shri Sa5ankasekhar 
Sathe, Shri Va:,.mt 
Sayeed, Shri P. M. 
Sen, Shri Robin 
Shankaranand, Shri B. 
Stephen, Shri C. M. 
Subramaniam, 5hri C. 
Sunna SaMb, Shri A. 
Suryanarayana, Shri K. 
Tirkey, Shri Pius 
Tiwari, Shri Brij Bhushan 
Unnikrishnan, 5hri K. P. 
Venkatasubbaiah, Shri P. 

NOES 

Agrawal, Shri Satish 
Ahuja, Shri Subhash 
Amat, Shri D. 
Amin, Prof. R. K. 
A rgal, Shri Chhabiram 
Bahuguna, Shri H. N. 
Bahuguna, Shrimati Kamala 
Balak Ram. Shri 
Balbir Singh, Chowdhry 
Baldev Prakash, Dr. 
Barakataki, Shrirnati Renuka Devi 

Bhadoria, Shri Arjun Singh 
Bharat Bhushan, Shri 
Birendra Prasad, Shri 
Borole, Smi Yashwant 
Brahm Perkash, Chaudhary 
Brij Raj Singh, Shri 
Chakravarty, Prof. DHip 
Cha\ld Ram, Shri 
Chandra Shekhar, Shri 
Chandravati, Shrimati 
Charan Singh, Shri 
Chaturbhuj, Shri 
Chaturvedi, Shri Shambhu Nath 
Chaudhary, Shri Motibhai R. 
Chaudhry, 8hri Ishwar 
Chauhan, Shri Nawab Singh 
Chavda, Shri K. S. 
Chowhan, Shri Bharat Singh 
Chunder, Dr. Pratap ChanDra 
Danwe, Shri Pundalik Hari 
Dave, Shri Anaht 
Dawn, 5hri Raj Krishna 
Desai, Shri lMorarji 
Deshmukh, Shri Ram Pruad 
Dharia, Shri Mohan 
Dhurve, Shri Shyamlal 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Dutt, 8hri Asoke Krishna 
Faz!lur Rahman, Shri 
Fernandes, Shri George 
Gang::!. Bhakt Singh, Shri 
Gahga Singh, Shri 
Gattani, Shri R. D. 
Ghosa!, Shri Sudhir 
Goyal, Shri Krishna Kumar 
Guha, Prof. Samar 
Gulshan, Shri Dhanna Singh' 
Gupta, Shri Kanwar Lal 
Harikesh Bahadur, Shri 
Hazari, Shri Ram Sewak 
Heera Bhai, Shri 
Hukam Ram Shri 
Jagjivan Ra~, Shri 
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Jain, Shri Kacharulal Hemraj 
Jain, Shri Kaiyan 
Jain, Shri Nirma~ Chandra 
Joshi, Dr. Mur1i Mahohar 
Kachwai, Shri Hukam Chand 
Kaldat!!, Dr. Bapu 
Kamath, Shri Hari Vishnu 
Kar, Shri Sarat 
Kaushik, Shri Purushottam 
Khan, Shri Ghulam Mohammad 
Khan, Shri Mohd. Sham suI HaSH 
Kishore Lal. Shri 
Kotrashetti, Shri A. K. 
Krishan Kant, Shri 
Kundu, Shri Samarendra 
Kureel, Shri Jwala Prasad 
Kureel, Shri R. L. 
Lalu Prasad, Shri 
Mahala, Shri K. L. 
Mahale, Shri Hari Shankar 
Mahi La~, Shri 
Maiti, Shrimati Abha 
Malhotra, Shri Vijay Kumar 
MandaI, Shri B. p. 
.MandaI, Shri Dhanik Lal 
Mangal Dea. Shri 
Mathur, Shri Jagdish Prasad 
oMeerza, Shri Syed Kazim Ali 
Mehta, Shri Ajit Kumar 
.Mehta, Shri Prasannbhai 
Mhalgi, Shri R. K. 
Miri, Shri Govind Ram 
IMishra. Shri Shyamnandan 
Mohd. Hayat Ali, Shri 
Munda, Shri Karia 
Murmu, Father Anthony 
Nahar, Shri Bijoy Singh 
Nathu Singh, Shri 
Nathwani, Shri Narendra P. 

Nayak, Shri Laxmi Narai'n 

Nayar, Dr. Sushila 

Negi, ~hri T. S. 

Onkar, Singh, Shrl 

Pandey, Shri Ambika Prasad 
Pandeya, Dr. Laxminarayan 
Paraste, Shri DalP'Bt Singh 
Parmai Lal, Shri 
Parmar, Shri NatwarJ.al B. 
Paswan, Shri Ram Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H. M. 
Patel, Km. Maniben Vallabhbhai 
Patel, Shri Me!!tha Lal 
Pati!, Shri S. D. 
Patnaik, Shri Biju 
Phirangi Prasad, Shri 
Pipil, Shri Mohah Lal 
Pradhan, Shri Gananath 
Pradhan, Shri Pabitra Mohan 
Raghavendra Singh, Shri 
Raghavji, Shri 
Rahi, Shri Ram La~, 

Rai, Shri Gauri Shankar 
Rai. Shri Narmada Prasad 
Ra.lda, Shri Ratansinh 
l\akesh, Shri R. N. 
Ram. Shri R. D . 
Ram Dhan, Shri 
Ram Gopal Singh, Ch'ludhury 
Ram Kinkar, Shri 
Ram Kisha'n, Shri 
Ram Sagar, Shri 
Ramachandran, Shri P . 

Ramdas Singh, Shri 
RBmjj Singh, Dr. 
Ramjiwan Singh, Shri 
Ranjit Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Rodrigues, Shri Rudolph 
Sahoo, Shri Ainthu 
Sai, Shri Larang 
Sai, Shri Narhari Prasad Sukhdeo 
Sama'ntasinhera, Shri Padmacharan 

Sarangi, Shri R. P. 

Sarkar, Shri S. K. 

Satya Deo Singh, Shri 
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Shah . Shri Surath Bahadur , 
Shakya, Shri Daya Ram 
Sharma, Shri Jagannath 
Sharma, Shri Rajendra Kumar 
Sharma, Shri Yagya Datt 
Shastri, Shri Bhanu Kumar 
Shastri, Shri Y. p. 
Shejwalkar, Shri N. K. 
Sheo Narain,' Shri 
Sher Singh, Prof. 
Sheth, Shri Vinodbhai B. 
Shiv Sampati Ram, Shri 
Shrikrishna Singh, Shri 
Shukla, Shri Chimanbhai H. 
Shukla, Shri Madan Lal 
Sikander Bakht, Shri 
Singh, Dr. B. N. 
Singha, Shri Sachindralal 
Sinha, Shri C. M. 
Sinha, Shri H. L. P. 
Sinha, Shri M. P. 
Sinha, Shri Purnanarayan 
Somani, Shri Roop Lal 
Somani Shri S. S. , 
Suman, Shri Surendra Jha 
Suraj Bhan. Shri 
Surendra Bikram, Shri 

i Swamy,' Dr. Subramaniam 
ISwatantra, Shri Jagannath Prasad 
~:'l'an Singh Shri 
trej prata~ Singh, Shri 
~; 

Jrx'hakre, Shri Kushabhau 
X"ripathi Shri Madhav Prasad 
.~. , 
'Vgrasen, Shri 

VagheIa, Shri Shankersinhji 
Vajpayee, Shri Atal Bihari 
Varma Shri Ravindra , 
Verma, Shri Brij Lal 
Verma, Shri Phool Chand 
Verma, Shri R. L. P. 
Verma, Shri Raghunath Singh 
Verma, Shri Sukhdeo Prasad 
Yadav, Shri Hukmdeo 'Narain 
Yadav, Shri Jagdambi Prasad 
Yadav, 
Yadav, 
Yadav, 
Yadav , 

Shri Naraingh 
Shri Sharad , 
Shri Vinayak Prasad 
Shri Roop Nath Singh 

Yadvendra Dutt, Shri 
Yuvraj. Shri 
Zulfiquarullah. Shri 

MR. SPEAKER: Subject to ~
rection, the result* of the division 
is : Ayes 75, Noes 192. 

The motion was negatived.. 

IUS 1m 
LOKPAL BILL-CDntd. 

MR. SPEAKER: The House will 
now take up further discuHion of 
the Lokpal Bill. Shri Y. p. Shastri. 
"'T~smRmm: .... ~ ..... 

MR. SPEI\KER: He may continue 
tomorrow. The House stands ad-
journed till 11 0' Clock tomorrow. 

19,U hn. 
The Lok Sabha then adjourned till 

Eleven of the clock on Tuesda1l, Jut'll 
10, 1979/ Asadha 19, 1901 (Saka). 

~,; ·The following Members also recorded their votes: 

~l: AYES Shri Darur PuUaiah; 
NOES Shri Ramapati Sinih. 

tOMGIPND-L-I460 LS-SgO 
l~· 




